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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, 13th February, 1948

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in
the Chair. .

DECLARATION BY MEMBER

The following Member made the declaration under Rule 2C:
Mr. Abdul Kadir Abdul Aziz Khan (Bombay: Muslim).

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

[252*—267*]} HieH PRICES CHARGED BY PAPER MILLS AND STATIONERY
ACTURBES.

§288. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of In-
dustry and Supply be pleased to state whether (Government are aware that some
paper mills are charging prices higher than those fixed for them under clause-
5 of the Paper Price Order 19447

(b) Are Government further aware that in the name of the paper control’
the movement of even stationery items is strictly restricted?

(c) What action do Government propose to take to enforce sale at the fixed
price by the paper mills and to stop cancellation of the. licences of stationery
manufacturers? )

Ths Honourable Mr. 0. H. Bhabha: (a) Government have no information.

(b) Government are aware that due to scarcity of exercise and account books
jin Delhi the local administration have imposed restrictions on- the export of
these articles of stationery. The local administration is withih its rights te
impose any restriction considered necessary in the interest of itg province.

o (c) Government can take no general action in the matter. They will, how-
“telr' be prepared to investigate any specific cases that may be brought to their
notice.
" GoveRNMENT Darmy FirMs v INpia
269. *Shri V. 0. Kesava Rao: Will the Honourable Minister of icult
be pleased to state: ister of Agrioulture
(8) the total number of Government dairy farms in India; and .
(b) the quantity of mik supplied to the public by such dairy farms?
mm Shrl Jairamdas Doulatram: (s) There are thirty-six Govern-
mert Oivil Dairy Farms and twenty-eight Military Dairy Farms in India.
) The information is not readily available, and will be collected and sup-
jed to the House in due course. '

#For these questions and answers, see pages 653-64 of these Debates.
TAnswar to this guestion laid on the table, the questioner being absent.

(643)
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‘Shri H. V, Kamath: Where are these dairy farms situated, may I know?
The Honourable Shri Jairamdas Doulatram: There are four in Assam, two

in Bihar, eight in Bombay, two in the Central Provinces, one in Coorg, one in
Dethi, two in Madras, one in Travancore, four in Orissg, two in East Punjab.
Bhri Ramnarayan Singh: Are these dairy farnus self-supporting ?
The Eovncurable Shri Jairamdas Doulatram:
will require notize of the question.
Mr, R, X, sidhva: For wivan do these dairy favms eater? Do they supply
milk to military people or to civilians or to government servants?
The Honourable Shri Jairamdas Dowlatram: The eivil daxy farns supnly
milk to the civil population, the military dairy farms to the military.
‘Mr. R. K. Sidhva: How mauny civil dairy farms are ihere?
The Honourable Shri Jairamdas Doulatram: As I said, there are thirty-si
government civil dairy farms.
Dr. H. C. Mookherjee: Is it a fuct that many of the civil
somehow or other go to the houses of government servants?

The Homourable Shri Jairamdas Doulatram: I am not aware of thas. As I
mid, I will supply detailed information as to the quantity of milk supplied to
¥be public from each daivy farm. The information is being collected.

‘Shri Ramnarayan Singh: When I put the question whether these dairy

_'llrmb are self-supporting, the Honourable \Imlatei said that the question does
not arise.

Mr. Speaker: He did not say so.
Shri Ramnrarayan Singh: He wanted notice. It means . . . .

The Homourable Shri Jairamdas Doulatram: I am not ready with the infor-
wmation, It is being collected.

Mr, Speaker: Order, order, No further discussion is necessary. -

Begum Aizaz Rasul: In the list read out by the Honourable Minister mey
I kvow if there are any dairy farme in U.P, ?

The Honourable Shri Jairamdas Doulatram: There are nine in U.P.

ghri H. V. Eamath: Among the milch eattle in these dairy farmes are there
any animals apart from cows and buffaloes—goats for instance?

(No reply) -

Dr. P. 8, Deshmukh: Are these dairy farms under the Central Government
or under the Provincial Governments?

The Honourable Bhri Jairamdas Doulatram: Most of them are under the
$he Provincial Governments.

I cannot say straghtaway; 1

dairy products

. -._161‘

Mr. B, K. Sidhva: May I ask how many farms are maintained by the Gov.
eruraent of India for the civil population?

The ‘Honourable Shri Jairamdas Doulatram: There is one full- ﬁedged dairy
_fsrm-at the Indian Dairies Research Institute bt Batigalére. - They hdve'n fow
other dniry farms: -one ‘connected with the Agricultural Research Insfifuts,
New Delhi, one connected with the Agricultural Research Institute, Karnal,

one with' the Veterinary Research Institute, Izatnegar, one with tho: Vn‘urmllry
Besearch Institute, Mukhteswar.

Dr. P. 8. Deshmukh: Ip it a [act that all these military dairy farms were
slarted during the war?

The Honourable' Bhri Jalramdas Doulatram: I cannot say ab present.

L
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Shri Mihiri Lal Chattopadhyay: In view of the fact that no dairy farm has
been started by the Government in West Bengal, may I ask what steps are
being taken by the Central Government to augment the produce of milk in the
Province of West Bengal where milk is acutely short?

The Honourable Shri Jairamdas Doulatram: We have made frequent
altempts to induce tho Provincial Governinents to increase their dairy farms,
and I can again write to the Provincial Governments.

Shri V. O. Kesava Ra0: May I know whether there is any proposal to in-
crease the mumber of dairy farms?

The Honourable Shri Jairamdas Doulatram: Yes.

Dr. H. C. Mookherjee: May I ask whether the Governmens of India propose
to help the West Bengal Governmens to start dairy farms and if so in  what
ways?

The Honourable Shri Jairamdas Doulatram: We have given a number of in-
ducements: for instance we have given subsidy—financial assistance.

Dr, P. S. Deshmukh: Can the Honourable Minister say which is more eco-
nomieal to maintain—the civil or the military dairy?

The Honourable Shri Jairamdas Doulatram: I require notice as I shall have
to work out figures for that.

S i 6 & oy @0 5 ST T ki S ¢ gl 0 S iy

preference o5 servants suduyd yae (Ko Sy w o 09> o o8

— & population zan y) i & S o0

Pandit Thakur Das Bhargava: Is this the policy of the Government of India
to give preference to Government servants in the matter of supply of milk?

The Honourable Shri Jairamdas Doulatram: I am not aware of that. Bus
I will make enquiries.

Shri M, Ananthasayanam Ayyangar: In the Province of Madras, in the dis-
trict from which I come, namely Chittoor district, where there was a military
farm, the military authorities gave notice that the farm would be disbanded
and if by a particular date the cows and calves were not taken they would be
shot—and they were shot dead. Is the Honourable Minister aware of this?

The Honourable Shri Jairamdas Doulatram: I require notice of  that
question.

Shri M. Ananthasayanam Ayyangar: Would the Honourable Minister make
enquiries and also see to it that no more such farms are disbanded?

Mr. Speaker: Order, order. Only information may be asked.

Shri H. V, Kamath: Do these farms manufacture cheese?

The HonOurable Shri Jairamdas Doulatram: No, they produce only milk.

; AGRICULTURE RESEARCHBES ¥OB IMPROVING PRODUOTION AND FArMER'S EcoNoMY
+270. *Shri Damodar Swarup Seth: Will the Honoursble Minister £ Agri-
culture be pleased to state:- : :

(8) whether Government are taking any steps to fit in the results of -valy.
able researches in agriculture in the farmer’s economy ; :

(b) whether Government have sufficient number of field workers to ‘apply
the lmowledge obtained through research to the field ; and o

(c) if not, whether Government propose to take action to obtain a guili-

cient number of such workers for improving the conditions of agriculture and
raising the level of production ?

tAnewer to this question laid on the table, the questioner baing abseni.
1]
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The Honourable Shri Jairamdas Doulatram: (a) The Government of India
nd the Indian Council of Agricultural Research try to make known to the Pro-
vincial Governments and the public results of researches undertaken in their
n:stitutes or the commodity committees through periodical conferemces and by
weans of various journals and popular publications. The Indian Council of
Agricultural Research have during the last several years themselves financed s
ucmber of schemes to try out results of important researches in the fields. Im-
proved varieties of seeds for instance are generally used now for wheat, rice
sugarcane etc. all over the country.  They have recently undertaken a scieme
.0 develop twenty villages within the direct jurisdiction of the Central Gov-
ernment round about Delhi in all aspects of agriculture end animal husbandry.
The Ministry of Agriculture have under active consideration the setting up a
Land Utilisation Board to undertake on an integrated basis schemes for in-
provement of agriculture in all its aspects.

(b) The shortage of field workers all over the country is well known. The
position compares very unfavoursbly with other countries. This shortage 15
affecting the production of food in the country.  Government realise that much
more should be done in this direction than has been achieved so far. Most of
the provinces in their post-war plans have schemes for training of field workers
whose duty it would be to help the cultivator utilise results of researches carried

out at expel-"iirlnenfal stations. It is expected that these schemes will be 1ushed
i rapidly.

{¢) As stated above, Government are alive to the responsibility of trainirg
more workers for the field. Facilities for training in all agricultural colloges
and schools have been expanded. The Government of India themselves have

#6§ up ‘e new Central Agricultural College at Delhi. But Government intends
fo-study this problem afresh and try and implement schemes for increasing the

m::‘of the right type of men for upplying the results of research in actual

Quiok arowTH OF TREES BY FOREST DEPARTMENT FoR REMOVAL OF FURL SHORTAGE

1271, *Shri Damodar Swarup Beth: 'Will the Honourable Minister of Agri-
culture be pleased to state whether the Forest Department has been directed
to work on schemes of developing quick-growing trees to remove the shortage
of fuel for the village people? >

The Honourable Shri'Jairamdas Doulatram: The attention of the Honour-
able Member is invited to the reply given by my predecessor to part (a) of the
Starred Question No. 318 by Shri R. R. Diwakar on the 26th November 1947 a
eopy of which is placed on the table. A report is being called for from all the
provinces as to the progress achieved so far.

PriorrTy T0 PRrODUOTION OF FoOop CROPS OVER ComMmEomL Chors.

+273. *8hri Damodar Swarup Seth: Will the Honourable Minister ¢f Agp.-
culture be pleaséd to state whether Government have taken any steps to give
mpﬁority to the production of food crops, oilseeds, fruits, vegetables and

flk in preference to Commercial Crops?

The Honourable Bhri Jairamdas Doulattam: Not so far as a matter of policy.
Under the prevailing circuinstances both food crops and oommerc!gl crops aro
needed in the interest of the national economy. Government will - consider
favourably plans for making India self-sufficient in regard to food w:xthout affect-
ing the capacity of India to produce such commercial crops as it may t}eed.
Government will therefore take steps to have this question properly examined.

+Answer to this question laid on the table, the queationer being absent.



STARRED GUESTIONS AND ANSWERS o7
NaMps AND LooaTioN oF SUGAR MinLs mN INDIA
278. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Food be

pleased to state the number of Sugar Mills in India in the years 1946 and 194%
with their names and places of location?

x(;? What are ths conditions governing the establishment of new Sugar and.
Textile Mills? .

(¢) What was the basis on which the Mills were allocated to differen§
Provinces?

The Honoprable Shri Jairamdas Doulatzam: (a) A statement is placed on
the table of the House. ) .

(b) The conditions governing the establishment of new sugar mills are: (i)
The applicant must obtain sanction of the Examiner of Capital Issues for issue
of capital above five lakhs. (i) The applicant must obtain an import licence
from the Chief Controller of Imports for the import of machinery.

In approving applications for establishment of new sugar mills the Govern-
ment of India take into’ comsideration (i) the approved plan of immediate five-
year expansion, and (ii) the recommendations of the Provincial or State Govern-
ment concerned regarding Promotors and sites.

As regards Textile Mills, the Honourable Member should address 'the ques-
tion to my Honourable colleague in charge of the Ministry of Industry and
Supply.

(c) The allocation of 45 new sugar mills to different Provinces and States
was made in two stages: (i) 20 new units of 800 to 1000 tons daily crushing
capacity were recommended for allocation Province and Statewise by the Panet
on Bugar, seb up by the Government of India in the late Planning and Develop-
wment Department and the recommendations were accepted by the Goversment
of India. (ii) Consequent on Government of India’s decision to raise the target
of production recommended by the Panel from 16 to 183 lakh tons, further 25
new units of the above daily crushing capacity were allocated by the Govern-
ment, of India to the Provinces and States. The principles (on which new
units were allotfed were dispersal) of the Sugar Industry in areas other than
U. P. and Bihar where there is at present concentration; suitability of the ares
for sugarcane climatically and the state of development of sugarcane in it.

- g
showing the names of factories with their places of location for the years 1946 and 1
(sncluding factories located in Pdkistan and those in Igdian Sta‘:ea).a and 1947

Name of Factory

Location
Bengal
1. North Bengal Sugar Mills Co., Ltd. . Gopalpur (Pakistan).
: (%aiahahi).

2. Setabganj Sugar Mills, Ltd. . . Setabganj (Pakistan).
3. Shree Radha Krishna Sugar Mills, Ltd. . Beldanga, Murshidabad.
4. The Ramnugger Cane and Sugar (o., Ltd. Plassey, P.O. Nudia.
5. Carew and Co., Ltd. . . Darsana, P.O. Nadia (Pakistan).
6. The Deshbandha Sugar Mills, Ltd. Charsindur, Dacea (Pakistan).
7. Kaligunj Sugar Mills, Ltd. . « Kaligunj, P. O, Dacea (Pakistan).
8. Dass Sugar Corporation Led.

P.0. Kishorganj, {Pakistan) Mymen-
singh.

<

. Rajluxmi Sugar Mills Maitra Bagan, Basirhat, Distt. 24
Parganas.
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Narme of Factory Loeation

Bihar
1. Sakri Sugar Factory of the Durbhanga Sugar Sakri, P.O. Darbhangs.

Co., Ltd
2. Lohat Sugar Factory of the Durbhanga Sugar Lohat, P.O. Darbhauga.
N Ltd.
3. Ryam Sugar Co., Ltd. . . . . Ryam Factory, Darbhanga.
4. Samastipur Central Sugar Co., Ltd. . Samastipur, Darbhanga.
5. New India Sugar Mills, Ltd. . . . Hassanpur, Darbhanga.
6. Motipur Sugar Factory,Ltd. . . . Motipur,Muzaffarpur.
7. Belsund Sugar Co., Ltd. . . . . Righa,P.0. Muzeffarpur.
. 8. Champarun Sugar Co., Ltd. . . . Bara-Chakia, Champaran.
9. Shree Hanuman Sugar Mills, Ltd. . . Motihari, Champaran.

10. The Sugauli Sugar Works, Ltd. . . . Sugauli, Champaran.

11. Motilal Padampat Sugar Mills Co., Ltd. . Majhaulia, Champaran,
2. Champaran Sugar Co., Ltd. . . . Chanpatis, Champaran.
13. Slz& Sugar Litd., M;8 Dalmia Jain and Co., Lauriya, Champaran.

14. The New Swadeshi Sugar Mills, Ltd. . « Narkatiagunj, Champaran.

15, Harinagar Sugar Mills, Ltd. B . . P.O. Harinagar Sugar Mills, Champaren
16. Ganga Devi Sugar Mills, Ltd. . . Naraipur, P.Q. Champaran.

17. Gaya Sugar Mills, Ltd. . Guraru, Gaya.

18. Gaya Sugar Milis, Ltd. . . . Warisaliganj, Geya.

19. The South Bihar Sugar Mills, Ltd. Bihta, Patna.

20. Mohini Sugar Mills, Ltd. . . . Bikramganj, Shahabad.

21. Rohtas Industries, Ltd. . Dalmianagar, Shahabad.

.

. -

.

22, Ganga Deshi Sugar Factory Ltd. . « Busxar, Shahabad.
23. Sitalpore Sugar Works, Ltd. . . Bitalpore, Saran.
24. Cawnpore Sugar Works, Ltd. . . « Marhowrah, Saran.

5. Maharajganj Sugar Factory . . Maharajganj, SBaran.

B

6 The Behar Sugar Works . . Pachrukhi, Saran.
2. New Savaen Sugar and Gur Refining Co., Ltd. Siwan, Saran,
28. Indian Sugar Works .* . . . Biwan, Saran.
w - 29, Siwan Deghi Sugar Factory . . . Wiwan,Saran.
30. Bharat Sugar Mills, Ltd. . . . . Lidhwalia, S8aran.
31. 8asa Musa Sugar Works, Ltd. . S . Sesa Musa, Bsran.

32. The Vishnu Sugar Mills, Ltd. . . « Gopalganj, Seran.
33. 8.K.G. Sugar, Ltd. . . . . . Hathua, Baren.

United Provinces
1. Purtabpore Co., Ltd. . . . . . +. Mairwa, Deoria.
2. Noori Sugar Works . o . . Bhatni, Deoria.
8. Shree Bitaram Sugar Co, Ltd. . . . Baitalpur, Deoria.
4. Cawnpore Sugar Works, Ltd. . . . Gauribazar, Deoria.
5. Deoria Bugar Mills, Ltd. . . . . Deoria, Deoria.
6. 8ind National Sugar Mills, Ltd. . . Deoria, Deoria.
7. Saraya Sugar Factory . . . . 8ardarnagar, Gorakhpur.
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Name of Factory. Location.

United Provingese—Contd,

8. Diamond Sugar Mills, Ltd. . . . . Pipraich, Gorakhpur.
9. Pipraich Sugar Mills, Lid. . . . . Pipraich, Gorakhpur.
10. Tho Shankar Sugar Mills, Ltd. . . Captainganj, Deoria.
k1. The Punjab Sugar Mills Co., Ltd. = . Ghughli, Gorakhpur.
k2. Mahabjr Sugar Mills Co., Ltd. . . . Sigwn Bazar, Gorekhpur.
13. The Vishnu Pratap Sugar Works, Ltd. . Khadda, Deoria.
14, The Lakshmi Devi Sugar Mills, Ltd. . Chitauni, Deoria.
15. Ishwari Khetan Sugar Mills, Ltd. . . Lakshmiganj, Deoria.
16. The Ramkola Sugar Mills Co., Ltd." . . Ramkola, Deoria.
17. Maheshwari Khetan Sugar Mills, Ltd. . . Ramkola, Deoria.
18. Padrauna Rajkrishna Sugar Works, Ltd. . Padrauna, Deoria.
19, Jagadish Sugar Mills, Ltd. . . . . Kathuiyan, Deoria.
20. The United Provinces Sugar Co., Ltd. . . Seorahi, Deoria.
21. Ganeeh Sugar Mills, Ltd. . . Anandnagar, Gorakhpur,

22. 8bree Sardar Sugar Mills, Co. . . . Ramochandri, Gorakhpur.

23. The Madho Kanhaya Mahesh Gauri Sugar Munderwa, Basti.
Mills, Ltd.

24. Basti Factory of the Basti Sugar Mills Co., Basti, Basti.
Ltd.

25. Walterganj Factory of The Basti Sugar Mills Walterganj, Basti.
Ltd. E

Co.,
26. Varhni Sugar Mills . . . . Barhni, Basti.
27. Shree Anand Suger Mills, Ltd, . . . Khalilabad, Basti.
28. The Saksaria Sugar Mills, Ltd. . . . Babhnan, Gonda.
29. Nawabganj Sugar Mills Co., Ltd. . . Nawabganj, Gonda.
30. Balrampur Sugar Co., Ltd. . . . Balrampur, Gonda.
31. Balrampur Sugar Co., Ltd. . . . . Tulsipur, Gonda.
32. R. ?ﬁl?:th Lachmandas Mohanlal & Sons Sugar Jarwal, Bharaich.
33. The Burhwal Sugar Mills Co., Ltd. . Burhwal, Barabanki. .
34, Seth Ramchand & Sons Sugar Mills. . Barabanki, Barabanki.
35. Ratna Sugar Mills Co., Ltd. . . Shahganj, Jaunpur.
36. Shree Krishna Deshi Sugar Works . . Jhusi, Allahabad.
37. Tribeni Deshi Sugar Works =~ . . . Naini, Allahabad.
38. The Lakhsmi Bugar and Oil Mills, Ltd.. . Hardoi, Hardoi.
39. The Seksaria Biswan Sugar Fuotory Ltd. . Biswan, Sitapur.
40 The Oudh Sugar Mills Ltd, . ., . . Hargaon, Sitapur.

41. Lakshmiji Sugar Mills Co., Ltd. . . . Maholi, Sitapur.

42, Aira Sugar Factory . ... . . . Khamaris, Kheri.

43. The Hindusthan Sugar Mills, Ltd. . . Golagokaran Nath, Kheri.
44, Roia t:ugu Works & Distillery of Carew & Co., Rosa, Shahjahanpur.

45. H. R. Sugar Factory Ltd. . N Bareilly Bareilly.

46, The Keear Sugar Works Ltd. . . Babheri, Bareilly.

47. L. IHA:dSugu Faotories and Oil Mills . . Pilibhit, Pilibhit.
48, Upper Ganges Sugar Mills, Ltd. . . Seohra, Bijnor,

40, Sefh Shiv Prasad Banarasidas Sugar Mills, Bijnor, Bijnor-

50s The Daampur Sugar Mills Ltd. . . Dhampur, Bijnor-
51. The Vijai Sugar Corporation Léd. . . Doiwala Dehra-Dun.

59. The Ganga Sugar Corporation Ltd. . . Deoband, Saharanpur.
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Name of Factory,

"Location.

United Provinces.—Conoltd.
53. Rai;Bahadur Narain Singh Sugar Mills,Ltd.

54, The Lord Krishna Sugar Millg,Ltd.

-

55. Sir Shadi Lal Sugar and General Mills,Ltd. .

56, Upper India Sugar Mills, Ltd. .
57. Amritear Sugar Mills Co., Ltd. .
58. Upper Doab Sugar Mills, Ltd. .
59. Diwan Sugar Mills . . .
60. Daurala Sugar Works . .
61. Jaswant Sugar Mills Ltd. ~ .
62. Ram Luxman Sugar Mills .

63. The Modi Sugar Mills,Ltd. . .
84. Simbhaoli Sugar Mills, Ltd.. .

The Gokulnagar Sugar Mills Co., Ltd.

66. L. H. Sugar Factories & Oil Mil], Ltd. .

87. The Neoli Sugar Factory

68. Standard Refinery & Distillery, Ltd
69. Kamlapat Motilal (Sugar Mills) .
70. Experimental Sugar Factory .
71. Baijnath Balmakund Sugar Mills
72. Kundan Sugar Mills . . .
73. The Ajudhia Sugar Mills .

Punjab.

1. The Gujranwala Sugar Mills, Co.

2. The Amritsar Sugar Mills Co., Ltd.
3. Saraswati Sugar Mills . .
4. The Pattoki Sugar Works, Pattoki

Oriesa.

1. Aska Sugar Works and Distillery,
2. Jeypore Sugar Co., Ltd. . .

Madras.
v, Ltd. .

1. The Vizagapatam Sugar and Refi

2, Etikoppaks Sugar Factory .

8. The Sri Rama Sugar Mills, Ltd. .
4. The Sri Rama Sugar Mills, Ltd. .
§. The K.C.P.,Ltd. .

0 The Kirlampudi Sugar M.dls Ltd.

.

7. The Deccan Sugar and Abkari Co., Ltd.

8. The
Factories, Ltd.

9. The India Sugar and Refineries, Ltd.”

East Indian Distilleries and Sugar

10. Coimbators Co-operative Sugar Manufactur-

ing Socisty, Ltd.
11. Al Vr. 8t. Sugarmills and Distillery
12. Lakshmi Sugar Mills . .
18. The Marugappa Sugar Co., Ltd. .

. The Deccan Sugar and Abkari Co., Ltd.

Lhaksar, Saharanpur.y
Saharanpur.

Mansurpur, Muzaffarnagar.
Khatauli, Muzaffarnagar.
Rohanakalan, Muzaffarnagar.
Shamli, Muzaffarnagar.
Diwannagar, Meerut.
Daurala, Meerut

Meerut City.
Mohiuddinpur, Meerut.
Modinagar, Meerut.
Simbhaoli, Meerut.
Kichha. Naini-Tal.
Kashipur, Naini-Tal.
Manpore, Etah.

Unao.

Masodha, Fyzabad.
Nawabganj, Cawnpore.
Anwarganj, Cawnpore.
Amroha, Moradabad.
Raga-Ka-8ah , Moradabad

Rahwali, Gujranwala (Pakistan)
Gr. Trunk Road, Amrtisar.
Abdullapur, Ambala.

Pattoki, Lahore (Pakistan)

Aska, Ganjam.
Reayagada, Koraput.

Anakapalle, Vizagspatam.
Etikoppaks, Vizagapatam.
Bobbili, Vizagapatam.
Beethanagaram, Vizagapata.
Vuyyury, Kistna.
Kirlampudi, East Godavari.
Samalkot, East Godavari.
Nelikuppam South Arcot.

Hospat, Bellary.

Padanur, Coimbatore.

Tachanallur, Tinnevelly.

Near Lakshmanatope, Tinnevelly.
Muilpatti, N. Arcot. )
Pugalur, Trichinopoly.
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Name of Faetory.

Bombay.
1. The Saswad Mali Sugar Factory Ltd. . .

2. The Brihan Maharastra Sugar Syndicate, Ltd.

3. Walchandnagar Industries Ltd.
4. The Ravalgaon Sugar Farm, Ltd.
5. The Belapur Co., Ltd.
8. The Maharastra Sugar Mills, Ltd.
7. The Belvandi Sugar Farm, Ltd. .
8. Godavari Sugar Mills, Ltd. .
9. The Sombaiya Sugar Factory
10. Shree Changdeo Sugar Mills Ltd.
Sind.
1. The Pioneer Sind Suger Mills, Ltd.

Malinagar, Sholapur.
Shreerp?u.r, Sholapur.
Walchandnagar, Poona.
Ravalgaon, Nasik.
Harigaon, Ahmednagar.
Tilaknagar, Ahmednagar.
Belvandi, Ahmednagar.
Sakarwadi, Ahmednagar.
Lakshmiwadi, Ahmednagar.

hmed
Changdeonagar A g

Mohatta Nager (Pakistan).

N.-W. P. Province.
Takh-i-Bhai, Mardan (Pakistah).

1. The Frontier Bugar Mills and Distillery,Ltd. .

INDIAN STATES.

(Kashmir).,
1. Shree Yuvraj Sugar Mills, Ltd. . . Rarbirningh Pure.
- (Punjab).
2. Jagatjit Sugar Mills Co., Ltd. Phagwara, Kapurthala State.
3. The Mahalaxmi Sugar Mills Co., Ltd. Hemira, Kapurthela Stats.
(Onited Provinces).

4. Rava Sugar Co., Ltd. . . : . Rampur, Rempur Stats.

Rampur, Rampur State.

5. Buland Sugar Co., Ltd. . .

(Travancore).
6. The Trav Sugar Chemicals, Lid.
(Mysore).
7. Mysore Sugar Co., Ltd. . .
(Bombay).

8, The Kolhapur Sugar Milis . .
9, The Phaltan Sugar Works, Ltd.- .
10. Krishna Sugar Mills, Ltd. . .
11. The Ugar Sugar Works, Ltd. . .

Thuckalay, Truvancore State.

Mandyn, Mysore State.

Kelhapur, Kolkapur State.
Sakharwadi, Phaltan State.
Kittur Miraj Jr. State.
Ugar Khurd, Sangli State.
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Name of Factory.

Location,

(Ceniral India).

12, The Jaora Sugar Mills
13. Bhopal Sugar Industrics Ltd.
14. Sri Lukshmi Narayan Sugar Works Ltd.
15. The Gwalior Sugar and Co., Ltd.
16, The Jiwaii Rao Sugar Co., Ltd. .
17. Muharani Paroati Sugar Mills Ltd.
1. Seth Govindrem Sugar Mills

(Rajputana).
19. The Bikaner Industrial Corporation Ltd.
20. The Mewar Sugar Mills, Ltd. .
21. Shree Bijay Sugar Mills . . . .
22. The Nizem Sugar Factory Ltd. . . .
23, The Salar Jung Sugar Mills Ltd. . . .

(Kathiawar).
24. Bhavnagar Sugar Mills Ltd. . .

Jaora, Jaora State.
Schore, Bhopal State.
Harapaipar, Alpura State.
Dabra, Gwalior State,
Dalauda, Mandsaur,
Sarangpur, Dewas State.
Mehidpur, Holkar State.

Sci Ganganagar, Bikaner State.
Bhupalsagar, Udaipur State.
Bijainagar, Ajmere.
Shakarnagar, Hyderabad State.
Munirabad, Hyderabad State.

Dhola Jn., Bhavnagar State.

Dr. P. S. Deshmukh: On the whole is it the policy of Government to en-

ccurage the establishment of sugar factories or not? °
‘The Honourable Shri Jairamdas Doulatram: Yes, it is.
Dr. P. S. Deshmukh: Does the Govermment do everything in its power to

facilitate the establishment of such factories?

The Honouwrable Shri Jairamdas Doulatram: I presume so.

Mr. Speaker: The question is vague enough. .
APPOINTMENT OF COMMITTEE FOE DEVELOPMENT OF A HARBOUR ON KANAR4 Coast

274. *Shri §. V. Krishnamurthy Rao: Will the Honourable Minister of

Transport be pleased to state:

(a) whether it is a fact that in the tripartite Conference between the Gov-
ernments of Bombay, Madras and Mysore held in June 1947, it was decided
that the Government of India should appoint a committee to investigate as
to which harbour was best suited to be developed on the Kanara cosst;

(b) whether any committee has been appointed ; and

(¢) if not, when the committee would be appointed?

The HonOurable Dr. John Matthai: (a) The Conference referred to could not
come to & final conclusion in view of the constitutional changes then impending.
The sense of the Conference, however, was that it was desirable to appoint a
fochnical committee with comprehensive terms of reference to undertake &
traffic and engineering survey to determine whether there was a need for a deep-
sea pork between Mormugao end Cochin; if so, where _the port should be sited
and what improvements are necessary in communications to the eXisting poris.

(b) No.

(¢) The whole question was recently reviewed by the Central Board of
Transport and an announcement is expected to be made shortly.

ghri 8. V. Krishnamurthy Rao: May I know as to when, such a committes

ts likely to be appointed?
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‘The Honourable Dr, John Matthai: Very soon.

Shri 8. V. Krishnamurthy Rao: Can there be any time or any month that
may be indicated please?

The Honourable Dr. John Matthai: Within a few weeks an announcement
will be made.

MAINTENANCE OF DIMAPUR-IMPHAL AND GAUHATI-SHILLONG Ro0ADS IN MANIPUR
AxXD Kpasr STATES.

275. *Shri B, P. Jhunjhunwala (on behalf of Shri Rohini Rumar Chaudhuri):
(a) Will the Honourable Minister of Transport be pleased to state whether
a major portion of the roads from Dimapur to Imphal in the Manipur State,
and from Gauhati to Shillong in Khasi States which pass through Indian
Dominion are maintained by the Government of India?

(b) Is there any proposal to transfer these roads or any portion thereof to
the states through which they pass and if so, what steps do the Government
of India propose to take in the matter? .

The Honourable Dr. John Matthai: (a) The Manipur State portion of the
Dimapur-Imphal road, and the portion of the Gauhsti-Shillong road lying in tha
Khasi States are maintained at present by the Assam Government at the cost
of the Government of India.

(b) No.

——

TRANSFERRED STARRED QUESTIONS AND ANSWERS+*
NON-PAYMENT OF INOOME-TAX BY Oxrorp Uxivemsrty Press IN INpis.

252. *Dr. B, V. Keskar: (a) Will the Honourable Minister of Finance be
pleased to state whether it is a fact that the Oxford University Press in India
do not pay eny income-tax?

(b) If so, what are the reasons?

(¢) What steps do Government propose to take to remedy this defect in
taxation regulations ?

The Homourable Shri R. K. Shanmukham Ohetty: (a) Yes.

{b) The Press is owned by the Oxford University which is a charitable Trust
and therefore exempt under the Income-tax Act.

(¢) The question of the desirability of amending the present law so as o
confine the exemptions to such charities as enure exclusively to the benefit of
the Indian public is being referred to the Income-tax Investigation Commis-
sion.

KmLNG oF MaBADU MoTiBaM OF East KHANDESE DISTRIOT BY AN ARAB OF
Nizam’s STATE.

258, *Bhril H. V. Pataskar: Will the Honourable Minister of States be
pleased Yo state:

(a) whether it is & fact that one Mahadu Motiram Pardeshi of Dighi,
Talukam Pachora, District East Khandesh, Bombay Province, was shot down
by an Armed Areb from the Nizam’s State on 17th November, 1947;

(b) whether it is a.fact that this Arab was an employee of the Nizem's
Government;

+The meeling of the Assembly fixed for 12th February, 148, having been cancelled, the
answers to starred questions for thet day were, in p of convention, laid on the table
of the House todey.—&d. of D. 4 .




654 GONSTIYUENT ASSEMBLY OF INDIA (LEGESLATIVE) [131a Fs5. 1048

(¢) whether it is a fact that this Mahadu Motirsm was killed while defending
some property lying within the territories of the Dominion of India; )

(d) i so, whether the Nizam's Govergment have been ssked to pey
coinpensation for this; and

(e) whether the Nizam's Government have handed over the offender to the
authorities in the Bombay Province?

The Honourable Sardar Vallablibhal Patel: (a) Yes.

(b) Reports indicate that he is in His Exalted Highness the Nizam’s Gov-
ernment’s employ.

(e) Yes.
. (d) We have no information.

(e) Hyderabad Government had agreed to surrender the Arab on his 1den-
tity being established and a prima facie case being made out against him.
Bombay Government have not reported whether they have actually done so.

NuMBER OF INDIAN CASUALTIES RANE-WISE DURING WoRLp Wan II.

254. *Dr. P. 8, Deshmukh: Will the Honourable Minister of Defence be
pleased to lay on table of the House a statement giving the nuinber of Indian

casualtie; for each year during World War II with their classification according
to ranks

The Honourable Sardar Baldev 8ingh: I lay three statements on the table of
the House. 3

i

Statement of casualties duﬁ'ng World War I1.
(a) ROYAL INDIAN NAVY.

Yeor in which casualties  KILLED WOUNDED MISSING.
ocourred.
Officers.  Ratings. Officers. Ratings. Officers. Ratings.

139 . . . 4 .. . '
1940 .. i 7 .. 13 . ..
1941 3 47 3 1 .. .
1942 . 3 60 . 10 .. .
2043 1 87 4 .
1844 3 76 4 40 . ..
1945 2 61 . 35 .. 2
Total . 13 a2z 7 108 .. ]

(5)—INDIAN  ARMY.

Period daring which KILLED. WOUNDHED.
casnalties reported, -

Officers VCOs TIORs. Officers ~ VCOs IORa.

From date of declaration
of war to end of

1941 . 9 bL] 1237 12 130 3004
1942 . 11 86 1546 10 161 4320
1043 . 1l 124 3306 2] 147 3896
1944 60 323 10344 118 975 30847
1945 . . . 41 160 8113 70 440 13397
1946 . . . 24 135 7105 3 19 127

Total . 156 £83 31651 234 1573 87591
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The number of personnsl reported ‘as Missing ‘ or ' P.0.W.' during the same yeara is
follows 1—

= Period during whioh casualties reported Officera VCOs IORS
From date of declaration of war to end of

1941 . . . . . . 32* 89 03
1942 . . . . . . 1390* 1859 BH100G
1943 . . . . . . 387 1847 BIT20
1944 . . . . . . 381 1786 80556
19456 . . . . . . 80 865 36714
1948 . . . . . . 30 238 1676%

*3aparate figures for Indian Officers not evailable as returns included both British and
Indian Officers,

NOTES

1. The JapaneseGoveramant did not provide us with any information regarding the
P. O, W. taken by them and therefore those Who were in fact prisoners of war also treated as
nussing. The mi of Prisoners of War given above, therefore, include all prersonnet
gtill to be accounted for and not known to be killed or wounded. At the end of the war it was
found that a large number declared as mimnzhad wither been killed in sction or died in
captivity. The number still shown as missing is the number about whom no definite informa.-
ion is yet available and who must therefore be presumed dead.

2. The figures given above show the latest position on the given dates.
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e TRANSFERRED STARRED QUESTIONS AND ANSWERS 857
AREA OF STATES ABSOBBED IN CENTRAL PROVINCES

. 286, *Dr. P. S. Deshmukh: Will the Honourable Minister of States be
pleased to state the area of the States that have been absorbed in the Central
Provinces?

The Eonocurable Saciar Vallabhbhai Petel: 88 150 square miles.

RECRUITMENT OF ANDHRA COMMISSIONED OFFICERs IN INpiax Fomroms

256, *Sh V. C. Kesava Rao: (a) Will the Honourable Minister of Defence
be pleased to state the existing number of Andhra Commissioned Offizers in
the India Army, Navy and the Air Force?

(b) What steps do Government propose to take to recruit an adequate
number of Andhras in the armed forces of the country?

(c) Is there any proposal to establish an officers’ training school a$ Bezwada?

The Honouruble Sardar Baldev Singh: (a) It is regretted thas figures of
Andbra Commissioned Officers in the Armed Forces are not available.

(b) Tke dcciding factor in selection is merit and no preference is given to any
province or community.

(¢) No, Sir.

ESTABLISHMENT OF HIGHER TECHNICAL INSTITUTIONS IN INDIA

257. *Suri V. 0. Kesava Rao: (a) Will the Honourable Minister of Education

be pleased to state whether Government propose to set up higher technical
institutions in the country?

(b) If so, do Government propose to consider the question of opening cne
of these in the Andhra districts?

(¢) What is the policy of Government in the matter of the location of these
institutions ? )

(d) Do Guvernment propose to give priority to areas deficient in technically
{raifed personnel when locating these institutions? ‘

The Honourable Maulana Abul Kalam Azad: (a) Yes. The Goverhment
have been giving serious consideration to the question of establishing higher
technical institutions in the country and have decided to establish within the
first quinquennium commencing from 1947 two of the four such institutions
recommended by. the Higher Technological Education Committee (Sarkar Comi-
mittee). These will be located in or near Caleutts and Bombay respectively,

(b) The Government will consider the question at the appropriate time as
for the present a beginning is to be made with two jnstitutions only which,
however, will cater to the needs of the country as a whole.

"{v) ‘The Government of India have not formulated any definite policy govern-
-ing the location of the higher technical institutions but have accepted in prinei-
ple the need fer the establishment of four such institutions, one each.in the Bast,
West, North and South, the location to be determined from the poind of view of
establishing &) d maintaining the right relationship between the public, industry
and education. The Goverument will of course be guided by the advice of the
All Indis Covneil for Technioal Education which has been seb up with a viow to
co-ordinate plans for the improvement of technicsl education in this country.

(d) All relevant factors, including the deficiency in technically trained per-
sonnel, will be given due consideration a4 the appropriate time.
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RETROOESSION TO HYDERABAD STATE OF VILLAGES DECLARING INDRPENDENOE

258. *Shri V. O. Kesava Rao: (a) Will the Honourable Minister of States
be pleased to state whether it is a fact that the help of the Government of
India has been sought by the Hyderabad State in getting back the eight villages
that have declared themselves independent of the Hyderabad State? )

{(b) Have Government any information that the Madras Government seut
police foree. to help Hyderabad in this connection?

The Honourzble Sardar Vallabhbhai Patel: (a) No.

(b) We have no information.

CusToMs CHECE OF PLANES SMUGGLING BULLION FROM HYDERABAD STATE
. TO PARISTAN

259. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of States
be pleased to state whether Government are aware that bullion is being
systematically smuggled from the Hyderabad State to Pakistan by air?

(b) If the answer to part (2) above be in the affirmative, do Government
propose to consider the desirability of instituting a customs check of these
planes bound for Pakistan?

The Honourable Sardar Vallabhbhai Patel: (a) Government bave no infor-

() Does not arise, but Government have the matter under consideration.

Levy oF Exoiss Duris o¥ BRTEL-NUTS

260, *Shri Rohini Xumar Chaudhuri: (a) Will the Honourable Minister of
Finance be pleased to state the total amount of excise duties levied on Letel
puts grown in India, in the years 1944-45, 1945-46, and 1946-47?

) What is the amount collected during the period from lst April, 1047 to
the 81lst December, 1947, and what is the amount due to be collected for the
period 1st January, 1947 to 3lst March, 1948?

(¢) In view of the hardship caused to the poor peasants of Indis, do
Government propose to do away with the levy of excise duties on betel nuts?

The Honoutable Shri R. K. Shanmukham Ohetty: g) end (b). The revenue
8o far realised from this excise is as follows:—1944-45 Rs. 1,82 lakhs, 1945-46
Rs. 1,84 lakhs., 1946-47 Rs. 85 lakhs. 1947 (Ist April 1947 to 81st December
1047) Rs. 21 lekhs. :

The amownt expected to be collected in Indis from January to March 1948
is Bs. 8 lakhs The figures in respect of the years 1044-456 to 1046-47 are for
British Tndia before partition.

(¢) The matter will be given due consideration,

PUROHASE OF CRUISERS FROM BMITISH ADMIRALTY

£61. *Shri Rohini Kumar Chaudhuri: .(a) Will the Honourable Miniater of
Defénce be pleased 10 state whether it is a fact that Government are goiog
to purchase some cruisers from the British Admiralty at an early date?
t ) If so, bow many and at what price?

(c) Are the cruisers ses-worthy and effective ?

The Honourable Sardar Baldev Singh: (a) Yes.

(b) One. at a cost of approximately Rupees one Crore.

(c) Yes.
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CASTUALTIES AMONGST INDIAN TBOOPS EMPLOYED IN KasEMIR

262. *Shri Rohini Kumar Chaudhuri: Will the Honourable Minister of
Defence be pleased to state the casualties, if any, among the Indian troops.
employed in ‘defending Kashmir?

The Honourable Sardar Baldev Singh: The casualties in Kashmir cperations
up to 8th February 1948 are as follows:

— Killed I Wounded Missing
Ofticers . . ki 18 4
V € Os and others . 203 550 8
Total . 300 568 82 =950

IMPLEMENTATION O RECOMMENDATIONS OF BHORE COMMITTEE

269. *Shri Damodar Swarup Seth: Will the Honourable Minister of Health
be pleased to state:

(a) what measures Government propose to take to implemeni the recom-
mendations of the Bhore Committee regarding the health survey of the country
both for long and short term plans;

(b) in case Government do not find it possible to implement the recom-
mendations of the Bhore Committee immediately, whether they have under
consideration any other alternative scheme to improve the nation’s health; and

(c) whether Government propose to consider the- (lesn'ﬁhlhly of training
Medical Assistants in big district hospitals both:on the curstive and preventive
side together with an elementary instruction on preclinical subjects like
Anatomy, Physiology ete.? ’

The Honourable Rajkumari Amrit Eguar: -(a) Some of the important recom-
“nendations n{ the Bhore Committee were considered at a Conferenve of Tro-
vineial Health Ministers in October 1946. The responsibility for implementing
these recommendations is primarily that of Provincial Governments. A state.
ment ig laid on the table of the House showing the action so far taken.

{b) Dues not arise.

(¢) The Honourable Member presumably refers fo “Health Assisiants '
mentioned by ¢ Bhore Commiftee. The training of such personnel is & matter
with which Provincial Governments are primarily eoncerned.

o ——
BrarmManT
Indicating the action taken on the principad r endations of the Bhore Committce repord
1. Recommendations relating to :—(a) Objectives suggested by the Committee;
{b) District bealth organisation;
{c) Ceatral and Provincial Boards of Health and Health Councils;
{d) The amalgamation of the medical and public health departmems;
(s) Water supply and sanitation;
{f) Anti-malaria measures;
W Quinine production; and
™ (h) Ths Indian Bystems of Medicine;

‘waze discussed at MdPMHmmmﬂnlﬂhhmmr,lm and
sspian of the resolutions p ttached to this
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Yrovincial Governments who are primaril; iwmduehkin‘ neceseary action im
zegmrdbothn&l)w(g)sbovo. Asngards(),thoﬂowmmdlnduhavnnnupa
Lummittos on Indigenous Bystems of Medicine and the report of this Committee is awaited,
dl'l;ho other recommendations of the Bhore Committee ou which action hes been taken sze

660

as f

(a) Profestional education.—The Indian Medical Council, to whom the Bhore Commities
reeommendnuong regujding _professional education wers referred, have accepted in gemeral the
sroad princip i

(b) Regulation of dental, pharmaceutical and nursing professions.—A Bill Lo regulate the

profession of dentistry was “introduced in tho Centtﬂ Legislative Asembly on the Apnl,
10947. It has referred to a Belect C itt the Consti

ent A ly of India (Legislative]
un the 22nd November 1947. The report of tlw Belect Committes was presented on the m
Januery 1948.

The Indisn Nursing Council Act, 1947 (Act No XLVIII of 1947), has been pnud

A Bill to regulate the profession of Pharmac, introduced in the Counstit Assemb!{
ot India \Legislstive) and referred to a Select mmmee of the Assembly in November 104

The Bill as amended by the Select Committeo was finally passed on the 5th February 1948, snd
awaits the aasent of the Governor General.

(c) Training of pe: L. (1) (i) Doctors.—A scheme was started in 1946 to send selected
medical gudutm for post-graduate t ns

in universi and i ons abroad
o fit them for higher g snd research posts. Under this echeme 49 ca.ndidn.es were
~elected in 1946 and 76 candidates in 1947 from all parts of India. Candidat et

were
for all branches of medicine. The selections were made on an all-India besis by a Central
Seleotion Board.

¢

(ii) Dentists.—Similarly, in 1947, 13 candidates were selected from the whole of India by &
Central Belection Board for higher trsining abrosd in Den

. (i) N«tncwn 'o-rkcn —In 1847 ten e.ndidnte- were selecmed from the whole of India for
g in Nutri in institati

g;)gh'w:u —-In 1045, 1046 and 1847, six, three and four qualified nurses respectively
ol ificates were send to the United Imgdotn for post-graduate tmnma In 1846 tem
and in 1847 twenty-seven probationer nurses were elso sent to that country for trsining

(2) The Americal Lake Hospital, Calcutta has been comverted intc & {onry College
Ior providing degree courses for ex-Army medical licentistes from sll parts of Iandis
(3) A College ‘of Nureing has besn established at Delhi to provide higher tralning for

x: M of the ANl India Institute of Hygiese end Public Heslth has been increased
60 poblo health studenta o year and for other specialised courses.

'(6 The Mllsm Institute, Delhi, has been expanded to provide increased facilities (n

(d) All India Hedwal Inatitus. was appointed to advise Govern-

«The Commitdee whi
ment on the establighment of the All Indis Medicsl !m bhas reported and the report is
ander considerstion.

(e) Medieal lluwoh—'rha recommendations of the Bhore Committee bave been referred
0 the Indiaa R h Fund Association for their views.

(f) Bureau of Stamderds.—A Burean of Btandards for medical institutions has been sed
ap. :

{g) Other recommendatisns of the Bhore Committes are under considerstion.
S——
RESOLUTIONS AGENDA ITEM No. 2
Osrsotyves

“The Conference endorses the objectives proposed by the Bhore Commnﬂe» ne objectives
1o be kept in view in formulating plans for a national health service

AgeNpa Irem No, 3

District Health Organisation
The Conference considers that the District Health Organisation propored is adminiatratively
sound and ncceptable in principle. The programme for the firat five years is not within present,
&nancial resources but it is
Firstly, that the scheme should be implemented on ns wide a scale as posaible consistend
with finaneisl limitations, taking #ull sdvantage of existing inatitutions and staff;

Hemmny, that modifications in the scheme may be made whers necessarv to adapt it to lncal
~auditions ;



i3

TRANSFERRED STARRED QUESTIONS AND ANSWERS 661

‘Ibirdly, that in aress where the full organisation cannot be set up immediately, schemes
far development should be fremed with due rogard to the objective of building up a curative
and preventive health service on the general lines recommended by the Committes;

Fourthly, that each Province should review its plans with these considerations in vipw.
Asenpa Iten No. 5

The Provision of Facilities for the Training of Medical and Uther Personnel
'The Conference agreos that a review of training facilities in the light of probable future
requirementa should be undertaken and that particular emphasis should be laid on the training
of personnel. It also agrees that as far as possible, the larger provinces should assist those
provinces which have not yet been able to provide their own training facilities by admitting
students to their, training institutions.

Acexpa Item No. 6 -

Central and Provinciad Boards of Health and Health Councils

The Conference agrees that Boards of Health and Councils of Experts should be
comstitut~d w1 the Cenire and in the Provinees. Ii considers that representatives of the
Central Legislature should be included in the Central Board of Health, that the gonstitution
of the Provincial Boards should be left to the discretion of the Provincial Governments and
that the health experts of the Central and Provincial Crovernments should attend the Central
Board of Health. The Conference also considers that the functions of the Central Board and
Council :hould be purely advisory.

Aaenpa ItEM No, 7
Phe Amalgamation of the Medical and Public Health Departments

The Couference pte the principle of amal tion of medical and public health depart-
menta and considers that the amalgamation should take place when & suitable opportunity
osocurs.

The Honourable Ministers from Madras and Bombay disented from this view. The

Bonoarsble Minister from Madras considered that co-ordination between the two departments
was preferauble to amulgamation.

Acrnpa Tem Np. 8
Water Supply and Senitation
The Conference agrees—

(1) thet an active programme for the improvement. of water supply end sanitation in both
urbee end rural ereas shouid be undertaken;

that in respect of water supply the objective should be to provide at least 50 per cent.
o @ poruhtion with a safe and sbundsnt water supply within @ period of not more than 20
yeaurs the entire population within not more than 35 yeers.

(3) thet in urban aress the objective should be to instal adequate sewerage in all towns
with o population of 50,000 or over during the first 10 vears;

(4 thed the and functi of provincial water and drainage boards ehould be
1eft to the dl,scretion of Provincial (Governments,

434

Aocmxpa I'em No. §
A}

Botablishment of Anti:Malaria Oraanisations
‘I'he Conference agreds—

(1) that a '-"igorous"drivo againat malaria should veceive priority in development pro-
grammes ;

(B) that, subject to edaptation to suit local conditions, anti-mslaria arganisations should
foliow the general framework of the organisation proposed by the Bhore Committee;

(3) that auti-malaris personnel trained in the Defence Services should be utilised to the
fullest posaible extent.

AceNpa lTem No. 10
The Policy n Regard to Quinine and other Anti-Maloria Druge

‘The Cenference ugrees that quinine production should be continuad and developed up tc
sboat 200,000 1bs. & year, subject to review from time to time. It was also agreed that .the
views expressod b{‘the Provincial Ministers on the subject of a guarantee to the producing
provinoes should forther considered by the Government nf Tndia in consultation with
Provinclal Governments.
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AceNDa I1Em No. 11

Indian Medicine

I In accordance with the rvecommendations of the National Planning Committe, this
Conference resolves ubat adequate provisivn should be made in the Centre and the Provinces—

(a) for research in and the application of the scientific method for the investigation of
the indigenons svatems like Ayurveda and Unani with reference to (1) muintenancs
of health and (2) prevention and cure of digease.

(b) for_starting schools and colleges for training for diplema and degree courses in
Tndigenons Bystems of Medicine,

{v) for post-gradnate conrses in Jndian Medicine for graduate in Western Medicine.

IT. In accordance with Hesolution No. 13 of the National Planning Committee this Confer.
ence resolves io absorb the practitioners of Aurvedic and Unani Systems of Medicine into the
State Health Organisation by giving them further ecientific training wherever necessary as
health personnel, like dociors, physical training expert (Ustsdsj. sanitary stafl, messeurs,
nurses, midwives, ete,

I11. This Confevence resolvesTihat, in the Central Conncil and Provincial Heulth Boards
and Councils the department= and practitioners of Indian Medicine should be given due
representation, wherever possible.

Acenpx Item No, i2
Abolition of Civil Branch of Indian Medical Service

This Confercnce of Health Ministers is of opinion that there should~be no civil branch of
the Indian Medical Bervice and requests that the Central Government may arrange to take
back immediately the Indian Medical Service persomnel in civil employ in the provinces and
post them ou the Military side to which they mghtly helong.

————

PromiBITION OF BaLE or DRues BY ‘Pusacalics’ aND GROCERS

264. *Shri Rohini Kumar Chaadhuri: (a) Will the Honourable Minister of
Henlth be pleased to state whether Government sre aware that aspirin pro-
duets and other highly potent drugs such as “Bonemits” ere being sold by
fanwalies and Grocers? -

(b} Is there no restriction in the Drugs Act prohibiting eale of these drugs
by shops other than pharmacies?

(c) Are Government aware that wrong drugs are Leing supplied by ignorant
amil illiterate salesmen in pan shops and grocery shops? .

(d) If so, do Government propose-to take any sieps to stop sales through
such agencies? - )

" The Honourable Rajkumari Amrit Kaur: (a) Yes; pontent medicines are
eanetimes sold b greeers and other shopkeepers. s

{b) T woulld invite the atiention of the Honourable Member to Chapter VI
of the Drugs lules, 1945, Under the Rules a licence has to be taken out for all
retail sales of druge. ' Jf medicines are supplied on a docter's preseription or if
preparations containing certain specified drugs which are poisonous are xold
1oose » jualified vharacist will have fo be employed for the purpose. If patent
medicines pn-ked in containers which are not ﬂ:aened on the premises are sold it~
it 1ot necessa:y to employ a qualified pharmacist for the purpose.

fe) Ho such cases have come to the notice of Government.

¢1) The provisions of the Drugs Rules are considered to be adequate.

RECRUITMENT TOo ADMINISTRATIVE SEBVICES AND MUMBER OF ASSAMESE
. ArPOIRTED

265. *Bhri Rohinl Xumar Chaudburi: Will the Honoursble Minister of
Home Aflairs bo pleased to state: T

(a) how many officers have been appointed after 15th August, 1947 to the
Administrative Bervices;
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(b) how many of them have been directly rccruited snd how many from
among “War Service' candidates—giving separate figures for Civil and Military;
(¢) whether direct recruitment to these Services will he mads annually;

(d) whether any written or oral examination is held for selection to this
gervice and if so by whom;

(e) whether any facilities to prepare for such examinations are given to
candidates and if so. whether candidutes are selected from each province; and

(f) whether any direet recruitment has been made from bona fide natives
of Assam to the Administrative Bervices and if so, the names of the officers
and the placed to which they lmave been posted?

The Honourable Sardar Vallabhbhai Patel: (s) 1t js presuemd that Hogaur-
able Membor js referring to the Indian Administrative Service. Bix officers
have been surcinted to this Serviee after the 15th August 1947. i

(L) All wre ‘war-service’ candidates recruited by the Federal Public Service
Conanission {or war-reserved vacancies for the 1.C.8.

() Yes,

(&) War serviee candidates were recruited 'by the Federal Public Service
Commission on the basis of iuterviews neld by them. Beeruitment i fubure
will, however, be made by means of competitive examimntions to be held
snnually by the Federal Public Service Commission. The examination consists
of written papers on certain specified subjets followed by a vive voce test.

(e) The auswer to the first part of the question is in the negative, the latfar
part, does not arise.

(f) No candidate belonging to Assuru has heen appointed to the [ndian
‘Administrative Service so far,

Esrgor or DEvaLvaTiON OF FRENCHE AND CHINESE CUBRENCIES ON INDIay
CuRRENCY

266. *Shri Biswanath Das: Will the Honourable Minister of Finance be
pleased fo state: . 2 )

(a), whether Government are aware of:the devaluation of the Franec in
#rance as also of the devaluation of currency in China;

(b) whether Government are aware thal the Dritish currency notes are
given circulation in America at a devaluation price lower than their face value
By about 12 to 13 shillings a pound;

(¢) if so, how far these devaluations affect Indian curre\ncy; and

(d) whether Government are considering the effect of all such devaluations
of currencies on the rupee and alse the question of the devaluation of odr
ourrencies ?

The Honourable Shri B. K. Bhanmukham Ohetty: (a) Yes:

{b) Government have no information.

(b) Does not arise.

(d) Fovernment are closely watching the effect of the devaluations of the
eurrencies of countries with which India trades.

ABREST OF MESsRS. FARCQL, SHIv NARAIN Bawa Ram CHADRA AND SHARIL
AEMAD

267. *Diwan Chaman Lall: Will the Honourable Minister of Home Affairs
be pleased to state: )

(a) the specific reasons for the arrest of Messra. Faruqui, Shiv Narain,
Bawa Ram Chandra and Shakil Ahmad who are stated to be members of the
Communis§ Party; and : '

{b) the law under which these arresta were ordered?
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The Honourable Sardar Vallabhbhai Patel: (a) and (o). Messrs. Farugi,
Shiv Narain, Bawa Ram Chandra and Shakil Ahmad were arrested under seo-
tion 8 of the Punjab Public Safety Act, 1947, in order to prevent them from
acting in & munner prejudicial to the maintenance of public order.

NOMINATION OF PANEL OF CHAIRMEN
Mr. Speaker: I have to inform the House that under sub-rule (1) of rule 3
of the Constituent Assembly (Legislative) Rules, T nominate - Mr. Hussaix

Imam, Pandit Thakur Das Bharvava. Shri K. Santhanam and Shrimati Ammu
Swanunadhan on the Panel of ("hamnon for the current: session.

ELECTION TO INDIAN CENTRAI, TOBACCO COMMITTEE AND
INDIAN CENTRAL COCONUT COMMITTEE

Mr, Speaker: I have to inforrn the Assembly that up to the time fixed for
receiving nominutions for the Indian Central Tobaceo Committee and the Indian
Central Coeonut (‘ommlttce, three nominations in each case were received. As
the number of candidates is equal to the number of vacancies in both the cases,
I declare the following members to be duly elected:

1. Indien Central Tobacco Committee.—(1) Shri (. Subrabimanyam, (2)
Shri V. (t. Kesuva Rao, and (3) Shri C. M. Poonacha.

11. Indian Central Coconut Committec.—(1) Shri P. Govinda Menon. (2)
Haji Abdus Saitar Haji Ishaq Seth, and (8) Shri Satish Chandra Samunta.

INDUSTRIAL FINANCE CORPORATION BILL-—contd.

Shri T. T. Krishnamachari (Madras: General): Sir, I move:

*That iu clause 24 of the Bill, the words ‘but in no tase exceeding fifty lakhs of rupees’,
be edded at the end.”

The reason for this is this: As it was originally contemplated in the Draf
Bill, the capita]l was only 5 crores and the 10 per cent. that was meirtioned
there puts an absolute cciling of Rs. 50 lakhs as regards an advance that
eould be made to a single firm. Now the capital structure has heen raised.
8o we feel that this ceiling which was criginally absolute has now become rela~
tive. The intention of the amendment is that the ceiling of 50 lakhs should
remain ebsolute. Bir, T move.

Mr. Speaker: Amendment moved: -

“That in clause 24 of the Bill, the words ‘but in no case exceeding fifty lakha of rupess’s
be added at the end.’”

The Honourable Shri R. X. Shanmukham Ohetty (Minister for Finance): I
accept the amendment.
Mr. Speaker: The question is:

“That in clause 24 of the Bill, the words ‘hut in no case exceeding £fty lakhs of rupees’s
be added at the end.”

"'he motion was adopted.

Mr. Speaker: The question is:

“That clause 24, as amended, stand part of the Bill.”
The motion was adopted.

Clause 24, as amended, was added to the Bill.
Shri T. T. Krishnamachari: Sir, I move:

*That in sub-clause (2) of clause 25 of the Bill. after the word aypomtod’ the words ‘by,
m Corporation’ be inserte:

" This is merely a verba.l amendment in order to satisfy the requirements of
clarity.
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Mr. Speaker: Amendment moved:
That in ml‘;-ag:u?e (Ez of"clanse 25 of th4 Bill, after the word ‘appointed’, the ws ‘by

the

The Honoursble Shri B. K. Shanmukham Ohetty: T accept the amend-
ment.

Mr. Speaker: The question is:
we"Thnt ini::?c‘!cma ( of"cla.nse 25 of the Bill, after the word ‘appointed’, the words 'by
The motiori was adopted.

Mr, Speaker: The question is: ;
““That clause 25, as amended, stand part of the Bill."
The motion was adopted.
Cluuse 25, as amended, was added fo the Bill.
Clause 26 wus added to the Bill, .
The Honourable Shri R. K. Shanmukham Ohetty: Sir. the two amendments
to clause 27 given notice of by Mr. Naziruddin Ahmad are really verbal and
I do not think they are necessary.

, Mr. Speaker: Does the Honourable Member propose to move them?

Mr. Nazirnddin Ahmad (West Bengal: Muslim): [ shall not wwove the
first one

The Henourable S8hri B. K, Shanmukham Chetty: I may tell my Honour-
able friend in pursnance of the promise I made to him that I shall have the
amendments exsmined and wherever 1 find they are merely verbal amend-
ments which it is not necessary to incorporate, I shall indicate them, and if
my Honoursble friend agrees, be may not like to move his amendments. But
if my Honourable fricnd insists on moving, that is a different matter.

Mr, Naziruddin Ahmad: It is not my intention to insist on moving all my
amendments except where I think some of them should be argued before the
Honourable Minister. It is in a gpirit of submission that I may say n word or
two. But may I know what smendments will be accepted? In that case 1
may cut short my amendments.

Mr. Speaker: The point is that as each amendment is called the Honour-
shle Minister will express his view. That is the understanding.

The question fs:

“That olause 27, stand part of the Bill"

The motion was adopbed.

Clause 27 was added to the Bill. .

Mr. R, K, 8idhva (C. P. and Berar: General): Sir, T move:

“That in sob-clagse (1) of clause £B of the Bill, for the word ‘any’ in line two, the word
%’ be sobstituied and in line three, after the word ‘repayment’, the words ‘of two consecutive
instalments' be inserted.” . \

The clause is not vary clear in regard to default in repayment. My amend-
ment is intended to make it very clear that if a person fails to pay two consecu-
tive instalments, the Corporation mey take possession in their own hands. That
is provalent in the Co-operative Act also. The Co-operative Ach says that if a
borrower fsils to pay two instalments, then naturally the whole asset goes back
for the purpose of administration. and this is very desirable and I hope the
Honourable Minister will scceph .

Mr. Speaker: Amendmend moved:

“That in sub-clause (1) of alwuse @B of the Bill, for the word ‘any’ in line two, the word
?a' b substituted and in line three, aftsr the ward ‘repayment’, the worde ‘of two cousscutive
instalments’ he inserted.”
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The Honourable Shri R. K. Shanmukham Ohetty: I em sorry 1 cannot
accept the amendment. This is a matter relating to default and when exactly
‘the Corporation should insist on its right should be left entirely to the Corpora-
tion and I do not want to tie down the Corporation by this kind of amendment.

Mr. B. K. Sidhva: Sir, then I may be permitted to withdraw 1ny amend-
ment.

Mr. Speaker: Has the Honourable Member leave of the House to with-
draw his amendment?

The amendment was, by leave of the Assembly, withdrawn.
Shri T. T. Krishnamachari: Sir, I move: '

“That in sub-clause (3) of clause 28 of the Bill, after the word ‘produced’, the words
‘wholly or partly’ be inserted.’’

Mr. Speaker: Amendment moved:

“That in sub-clause (3) of clause 28 of the Bill, after the word ‘produced’, the words
‘wholly or partly’ be inserted.”’

The Honourable Shri R. K, Shanmukham Chetty:
accept the amndment. -

Mr, Speaker: The question is:

“That in sub-clause (3) of clause 28 of the Bill, after the word ‘produced’, the words -
‘wholly or partly’ be inserted."”

The motion wes adopted.

Mr. Speaker: The question is:

““That clause 28, as amended, stand part of the Bill.”
The motion was adopted.

Clause 28, as amended, was added to the Bill.
Mr. Naziruddin Ahmad: Sir I beg to move:

“That in clanse 29 of the Bill, at the end of each of the parts (a), (b), (c), (d} and (e), the
word ‘or’ be inserted.”

[13tm Fes. 1048

Sir, I am prepared to

«

Sir, these various sub-clauses are alternatives and as such the word ‘‘or’’ is
necessary in the places suggested in my amendment.
Mr. Speaker: The question is:

“That in clause 20 of the Bill, at the end of each of the parts (a), (b), (¢}, (d) and (¢}, the
word ‘or’ be inserted.” .

-

B

The motion wss adopted.

Mr, Naziruddin Ahmad: Sir, may I invite the attention of the Honcurable
Minister to clause 12 also where several alternative conditions are laid down?

Mr. Speaker: That may be done later on. He may point ib out outeide the
House and I shall aliow the Honourable the Finance Minister, if he is pleased,
to move an amendment; let it not be discussed at this stage.

Mr. Naziruddin Ahmad: T just wanted to point out

lfr. Speaker: Then we shall be going outside the present scope of discus-
sion: ’

The question is:
“That clause 29, as amended, stand part of the Bill."”
The motion was adopted.

Clanse 29; as amended, was added to the Bill.
Shri T. T. Krighnamachari: Sir, T move:

“That in sub-clause (1) of clause 30, of the Bill, after the words ‘the due date’, the words
“or the due date has expired’ be inserted.” .
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Bir, my friend on my right says that the position as I envisage is not quite
.correct, but T still remain unconvinced for the reason that. this particular clause
‘is the governing clause regarding the procedure that should be followed -in the
case of default. My friend says this proceduve could only be followed in cases
where a default is not committed but where the Corporation for some reason
.or other wishes to {ake possession of the assets of the borrower. But T find, Sir,
in the whole scheme of the Bill no other provision in regard to the procedure to
be laid down in case of default. My feeling in the matter is that clause 80
governs the entire procedure to be followed for this purpose and if that is so,
there must, be a provision in regard not merely to the procedure to be adopted
when the torporation wants to take possession of the assets of the horrower
prior to its beeoming due, but also after the actual due date. T would like to
Imow ihe views of the Honourable Minister in this matter: if he feels that the
-position taken up by my friend is correct, I am prepared to withdraw my amend-
ment. I feel that no provision has been made in regard to how action under
Section 28 would be proceeded with in a Court. Otherwise T think my surmise
would be correct in which case my amendment would be necessary to make the
position clear.

Mr. Speaker: Amcndment moved:

““That in eub-clause (1) of clauge 30 of the Bill after the wovds ‘the due date’, the words
“‘or the due date has expired’ be inserted.”

The Honourable Shri R. K. Shanmukham OChetty: Sir. ] am advised that
the amendment of my Honourable. friend. Mr. T. T. Krishnamachari is all 1ight,
and 1 am prepared to accept it.

Mr. Speaker: The question is:

““I'hat in sub-clause (1) of clause 30 of the Bill .after the words ‘the due date’, the
words ‘ot the due date has expired' be inserted.” -

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I move:

““That in sub-clauss (13) of clause 30 of the Bill, for the words ‘the Chief Judge of the
Smdl Cause Court’ the words ‘the bench of the High Court exercising original civil jurisdic-
‘tion’ be substituted.”

Sir. my amendment is self-explanatory.  We find that the powers exercised
by a District Judge are analogous to those exercised by & Bench of the High
Court while exercising original jurisdiction. Therefore, T felt it would be much
gg;tef to transfer powers to that Bench rather than to the Bmall Cause Court.
-8ir, I move.

Mr. Speaker: Amendment moved:

“That in sub-clause (13 of clause 30 of the Hill for the words ‘the Chief Judge of the
Small Cause Cowr}’, the words ‘the bench of the High Court exercising original civil
jurisdiction’ be substituted.” ’

Shri T. A, Ramalingam Chettiar (Madras: General): Sir, I fear this
-amendment may not be quite correct because in several Provinces there is no
-origina) jurisdietion given to the High Courts. The point is that the High Courts
exercising original civil jurisdiction are only three. The other High Couris have
‘not got any original civil jurisdiction.

Shri T. T. Krishnamachari: Sir, if I may be permitted to explain the posi-
tion a little further T would say this. The Presidency towns contemplated are
-only three—Bombay, Calcutta and Madras. I think what my friend has in mind
is that it does not cover the other Provincial Capitals. The Presidency towns
are only those three as the Government of India Act contemplates.

Mr, Speaker: I feel another ﬂiﬂ‘iculty in thie. Is there any High Court in
-which the original civil jurisdiction is exercised by a Beuch of the High Court?
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Shri M. Ananthasayanam Ayyangar (Madras: General): Instead of using
the word “‘Bench” we may say ‘‘by the High Court in exercise of its eivil
]unsdlctxf)n”. So far as ‘‘Presidency Towns’’ are concerned, the Insolvensy
Act applies only to three major towns; it is a relic of the East India Company
management. '

The Honourable Shri R. K. Shanmukham Chetty: What happens in the
Nagpur High Court, for instance?

Shri M. Ananthasayanam Ayyangar: It is a Small Cause Court. .Sub-clause
(13) at present says: .

“The functions of a District Judge under this Section shall, in a Presidency-town, be
eyercised by the Chief Judge of the Small Cause Court.”

Possibly in Nagpur there is a District Judge. Bither there is a District
Judge or a Bench of the High Court with original eivil jurisdiction. Even in
Madras there is a City Civil Court which is of the rank of a District Court. In
Nagpur there is 2 District Judge and there is aleo a High Court. Tf the originat
jurisdiction is not exercised by the High Court there is the jurisdiction of the
District Court. Why not this Amendment stand over till after Lunch? We
will consider it during the Lunch inferval.

Shri T. T. Krishnamachari: Tf my friend the Honourable the Finance
Minister feels that the amendment is not quite necessary, 1 am prepared to
withdraw it. Personally T am quite convinced that it is the right thing to do
But if there is any difficuliy in aceepting it, T am prepared to withdraw it.

The Honourable Shri R. K. Shanmukbam Chetty: Sir, 1do not kuow
enough to express an opinion on this point. Now. so far as I heve understaod
this discussion, the position seems to be this. In Presideney towns like Madras
or Calcutta the amendment proposed by my Honourable friend seems to be al}
right, but if we accept that amendment, what happens in Nagpur, for instance?

1. therefore, suguest that we Jeave the clause as it stands and if we find that
there is any difficulty in its working, T shall later introduce & small amending
weasure. .

Shri M. Ananthasayanam Ayyangar: Sir, I would suggest for the considera-
tion of the Honourable the Finance Minister the use of the words ““District
Court” in place of the words ‘‘District Judge’".

Mr. Speaker: That raises a different issue. At present it is not clear what
wag in the mind of the Select Committee or of the Honourable Minister, as to
whether the jurisdiction should be exercised by the Distriet Judge or by the
District Court: and the acceptance of the Honourable Member’s suggest.lon
would necessitate the substitution of the words ‘‘District. Court’” for the words
¢District Judge™ wherever they occur in the Bill.

Shri T. T. Krishnamachari: Then, I ask for leave to withdraw the amend-
ment,

Mr. Speaker' Flas the Honourable Member leave of the House to witlid"x:qw
his amendmens? i RN 4.

'Yhe amendment was, by leave of the Assembly, withdrawn.
Mr. Speaker: The question is:

“That, clause 30, as amended, stand part of the Bill.”

The motion was adopted.

Clause 30, ns amended, was udded to the Bl

Clause 31 was added to the Bill.

Mr. Nagiruddin Ahmad:  8ir, I beg to move:

“That in the first proviso to sub-clause (8) of clause 32. of the Bill, for the words ‘share
capital’, the words ‘paid up share capital’, be substituted.”

Puid up share capital is what is reslly meant here.

«
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Mr, Speaker: The guestion is-

“That io the frat proviso to sub-clause (2) of clause 32, of the Bill, for the words ‘share-
capital’, the words ‘paid up share capital’. he substituted."

The motion was adopted.

Mr, Speaker: The question is

“That clause 32, @s amended, stand part of the Bill.”

The motion was adopted.

Clause 82, as amended, was ndded to the Bill.

Mr. R. K. Sidhva: Sir, | beg to move: X

“That in sub-clause (2) of clause 33 of the Bill, uiter the word ‘dizcuss’, a comma and the
words ‘amend, add, and adopt' he ingerted.”

Sir, the purpose of my amendment is: As it is. the shareholders can only
discuss the annual report and accounts as they are brought before them. They
eannot move any ameundment or make any suggestions or even adopt the report.
This is a real handieap in the way of the shareholders exercising proper control
over the affairs of the Corporation.

Then there is the Directors’ Report, which will be presented to the ghare-
holders just for their information.

1, therefore, feel that the amendments I have suggested are very necessary
and trust that ihey will be accepted by the Honourable Minister for Finapce

Mr, Speaker: Amendment moved:

“That in sub-clause (2) of clause 33, of the Bill, after the word ‘dizcuss’, & comma and the
~words ‘amend, add, and adopt’ be inserted.””

The Honourable Shri B. K. Shanmukham Chetty: I am afraid, [ cannok
accept this amendment, Sir, because if the Directors bring a report it is the
“Dircetors’ Report” and there is no point in the ghareholders forcing them te
amend that report. The shareholders can exercise their powers in many other
ways, and I think, so fur as the powers of dealing with the reports snd accounts
are concerned it is advisuble to give them only the power of discussion. I am
not, ‘therefore, prepared to aceept the amendment of the Honourable Member.

Dr. B. Pattabhi Sitaramayya (Madras: General): The difficulty pointed
out by my Honourable friend is u geuuine one. But the fact is the report is the
“Dircotors’ Report’ and it cunnot be smended or altered by the sharcholders.
It is & matter in which the shareholders cannot legitimately nterfere.

The Honourable Shri BR. K. Shanmukham Ohetty: The very next clause
provides for whai my Honourable friend nsks. it says: 'The ouditors shall
make a repor: o the sharcholders upon the annua) balance-sheet and accounts
ete.”” Therefore the Auditors’ Report is before the sharcholders.

Mr. Speaker: ‘ Does the Honourable Member prese his smendment?

Mr. B. K, 8idhva: No. Sir,

Mr, Speaker: Has the Honourable Member leave of the House to withdraw
the amendment.

The samendment was, by leave of the Assembly, withdrawn.

Mr, Speaker: Thore is an amendment for adding & new clause, but that can
be moved after this Clause is adopted.
" The queation is: _

“That c'ause 33, stand part of the Bill.”

The motion was adopted.

Clause 33 was added to the Bill

Mr, B, K. Sidhva: Before I move the amendment standing in my uame. E
would like to know from the Honoursble Minister es to why there is no provision
for o special meeting. Many a time the Directors desire to bring certain matters
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before the meeting of the Directors or sometimes even the shareholders. T
have -seen in the Rules that there is provision for General meetings but there
4are no rules for special meetings.. If the provision is to be made by rules, then
I would not press; otherwise, I do feel that provision must be made in the Aet
for calling a special meeting of the shareholders or the Directors. Thersfore, 1
Ivou‘ld like to know from the Honourable Minister what he thinks sbout hefore
move.

The Honourable Shri R. K. Shanmukham Chetty: Sir, the Bill provides for
the regular statutory meetings and any provisions relafing to spectal meetings
either of Directors or of shareholders will be vrovided for in the regulations.

Mr. R. K. Sidhva: Thank you, Sir. I would mvite your sttention to page
«18, sub-clause (d) which says:

“‘the manner 1n which gencral meetings shall be convened. the procedure to be followed
thereat and the manner in which voting rights shall be cxercised.”’

All these will be exercised by the rule-making regulation. I would suggest
that if the Honourable Minister proposes to provide for the holding if special
meetings by these regulations. he may be pleased to add the word “‘special"’
after the word ‘“‘general”. T do not move my amendment, Sir.

Mr. Speaker: There are two amendments on this Clause by the Honourable
Member, Mr, Naziruddin Ahmad.

The Honourable Shri R. K. Shanmukham Chetty: Both of these are wun-
‘necessary, Sir

Mr. Naziruddin Ahmad: Sir, I beg to move: .

““That in sub-clause (1) of clause 34, of the Bill. for the word ‘affairs’, the word ‘accounts’,
‘be suhstitated.” ‘

Sir, .the text in the Bill says: the “‘affairs’’ of the Corporation shall be
audited. I believe the correct expression is the ‘“‘accounts’ of the Corporation
ahsll be audited. “‘Audit’”’ concerns not the “affairs”. hut the ‘‘accounts’.
Therefore *‘sccounts’ seems more appropriate. That is why I have suggested
the amendment.

The Honourable Shri R. K. Shanmukham Chetty: ‘‘Affu'rs * is a niore com-
prehensive term than ““accounts’ and we want the affairs to be audited.

Mr. Speaker: The point seerus to be that there may be some transactions
‘which may be ultre vires. Shall the auditors not look into them?

Mr. Naziruddin Ahmad: They shail, 8ir. But then “‘auditing’’ means the
lovking into of irregularities, illegalities and everything.

Mr, Speaker: Anyway, the Honourable Minister is not agreeable.

Mr. Naziruddin Ahmad: Therefore. I do not press it and it need not be
-placed before the flouse.

There is my .other amendment. to which also I wish to draw the attention
of the House. The amendment is:

*“That in sub-clause (3) of clause 34, of the Bill, for the words ‘full and fair’, the words
‘full and troe’ be substituied.”

The text in the Bill says: The auditors shall report saying whether the
balance-sheet is ‘“full and fair’’ balance-sheet. Now, Sir, the recognised expres-
sion is “full and true” balance-sheet and not “‘full and fair’” account. A thing
may be fair but it may not be true. Tu tfact, 4 mun may commit unconscious
-arrors. He may be fair but not ttue. “True’’ means that is must he accurat.
Besides, ‘“‘true’” is the expression used by auditors in company reports. T sub-
-1mif; therefore, the substitution of the word “true’ reserves consideration from
the Honoursble Members and the Minister.
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Shri M. Ananthasayanam Ayyangar: ‘Fairly true’, it meansl| '

The Honourable Shri R. K. Shanmukham Chetty: Sir, T um unable i accepb
this amendment. 1 prefer the word ““fair’".

Mr, Speaker: Then what does the Honourable Member propose to du?

Mr. ¥agziruddin Ahmad: ‘Iuirly true’ implies that it is not cent. per cent.-
true. But 1 do not press the amendment.

Mr. Speaker: Very well. The question is:

“That cliqusc 34, stand part of the Bill™

The motion was adopted.

Clause 84 was added to the Bl

Mr, Speaker: There are two amendments in the name of Mr. Naziruddin-
Ahmad, Nos. 48 and 49,

The Honourable Shri B. K. Shanmukham Chetty: Bir, T cannot aceept
No. 48, hut 1 mm prepared to accept No. 49. )

Mr. Naziruddin Ahmad: Then, I ehall move No. 49, Sir. I beg to raove:

“That ia sub-clanse (3) of claus 35 of the Bill, for the words ‘Gazette of India’, the words
‘Oficial Gerzetie’ Le substitnted.”

I find, Sir, in other parts of this Bill and in many other recent Bills, these
two expressions. *‘Gazette of Indin” and **Official Guazelte™ are used as if they
wore interchangenble. The correet expression is ‘'official Gazette'. [hat is
defined in the General Clauses Act. It says in  Section 8, sub-section (37a):
“Official Gazelte (or Gazettes) shall mean the Gazeite of India’’. The amend-
1avnt will secure uniformity.,

Mr, Speaker: 'The question w-

“That iu eab-olanse (3) of clanse 35 of the Bill, for the words ‘Lazette of Indwa”, the words:
‘Official (azette' be substituted,”

The motion was adopted.

Mr. Speaker: The question is:

“*Phat clause 35, as amended, stand part of the Bil”
The motion was adopted.

Clause 85, as amended, was added to the Bill,

Shri M. Ananthasayanam Ayyangar: Sin before you proceed to <he next
Clause, 1 wish to state that T have tabled an amendinent seeking to add u new
clause after Clause 35. 1 move:

“That after lause 35 of the Bill, the following new clause 35A, be added :

351, In the event of the Central Government at any time deciding to acquire the shares
held by ehareholders other than the Central Government and the Reserve Bank
the skarenolders shall be paid for the shares so acquired an amount equal to the
paid up value of the shares together with a premium calculated at the rate of
one per cent, of the paid up value for every year from the date of issue to the
date of acquisition. subject to a maximum of ten per cent.’.”

Sir, the object of the mmendment is: We have heard long speeches +ud seen
amendments nlao tabled that straightaway the Corporation should be taken
wholly by the Biate ar n State concern. Very many arguments have been
advanced, that already no less than 40 per cent. of the shares are taken by the
Central Government and the Reserve Bank and only the rest have been given
to private industrialists and that the meanagement , to a large extent, vests
in the Government. Also, it has been argued that guarantee is given !x  the
Government as to the repayment of the share value as also the dividend and
the loans. On these grounds, it has been pointed out that there is only a small
portion left to make it an entirely State concern. On the other side, it as'said
by the Minister and other members and friends that the Corporation may be
able to raise loans giving higher rate of intereat and therefore that the Central
Government, se it is constituted at present, with war, with rehebilitation
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schefmes and so on, having large commitments, may nob be abla to tuke shares
straightaway. Share teking, I submit, is not such an important matter ax rais-
ing loggis for the purpose of giving loans and make this machinery really helpful
to various industrial concerns. That is & larger portion of the business, of this
concern, Under those circumstances, there is an equally valid argument cn the
other side that we need not take it straightaway and therefore if the Honourable
the Minister was uot in favour of converting it into « State Bank siraightaway
to allay any apprehensions of the public he may say that the policy of the Gov-
ernment is not in favour of making this concern a State concern whenever it is
possible to do so, though the State is taking away the Reserve Bank and the
Imperial Bank as State Concerns and that with respect t other banks, it is nob
the policy . . . . . .

+  Pandit Hirday Nath Kunzru (U. P.: General): 1 am afraid I am ot able tv
hear the Honourable Member.

Shri M. Ananthasayanam Ayyangar: For the past 12 years I have not cor-
rected myself so far. I shall try to do so.

Pdandit Hirdsy Nath Kunsru: It is a question of distinctuess and not of
speed.

shri M. Ananthasayanam Ayyangar: My Honourabie friend Pandit Kunzru
very well knows that there has been & large body of opinion in this Assambly
expressed by a number of important members snd also smendments tabled to
that effect that on sccount of the fact that the capital to @ large extent is con-
sributed by the Government, that the capital and the dividend e also the loaus
saised by the Corporation are guarantecd by the State, that to a large extent or
st any rate the main administzation of this Corporation will be in the hands of
Qovernments and the Reserve Bank nominees straightaway, these concerns may
be made & Btate concern and the balance of the capital may be subscribed by
the Government itself. As against that we heard the Honoursble the Minister
say that on account of various commitments Government may nob find it conve-
nient to raise the capital of § crores of rupees and also it may nob be copvenient
%o raise the other loans in the market, particularly in view of the facy thet it
will be én expanding concern, Now in between these two to essure those persons
who want to know and the large body of opinion both inside and outside the
Assembly that a concern of this kind ought to be wade » State concern, parti-
.ularly in view of the fact that 8 policy has been recently lald down end the
Honourable the Minister has himiself said that within a short time soon after the
30th September 1946 he will take steps to iske over the menagement of the
Resorve Bank as also the [mperial Bank—those are short term banks and_this
bank or corporation which is mow brought into existenoe under this bill is to
give long term loans and medium termi loans—, it might be possible for the
Btate to teke it over us some date whenever it finds it convenient. Therafore,
Sir, this amendment that I have moved is @ compromise amendment. [t gives
power or it enablea the Central Government whenever it decldes to_purchase ov
ucquire sll the shares. 1t might do so on particular terms and conditions. The
terms are that it might pay the par value or face value of its shares plus (i
per cent. of that face value per year after issue till the date of scquisition, the
uggregate premium S0 added to the principal not exceeding 10 per cent. of the
chare value or the pur value of the share. Tt might be asked as to whyqu provi-
wion of that kind is made, to give gomething more than the par value? 'Thcr:_-
is @ similar provision in the Reserve Bank of India Acb.wl_:ere under ﬂecb‘xgn 5
it iy provided that on liquidation of the Reserve Bank it i8 agreed thas Y5 per
wceut. of the reserve funds and other sssels ought also to be. distributed amons
the shareholders and thot in the aggregate it is guarantead to them that the
charcholders will get the par value plus not more than 26 per cent. of the var
vulue at the rate of one per cent. on the per value per snnura from ths Toa. -
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issue till the year of scquisition, subjeet to a maximum of 25 per cent. This pro-
vision in the amendwent has been copied practically from the Reserve Bank
Act and has been modelled an those lines. I have not gone to the sxtent of say-
ing 35 per cent. ought to be the maximum. I bave reduced the maximum limit
to 10 per cent. After the amendment was tabled by me there has been u sagges-
wion that there should be sn alternutive io this amendment that the par value
may be paid plus 1 per cent. up to & maximum of 10 per cent. or the market
value whichever is less. 1 am personally agreeable to this becausc the market
value is fixed: it raises or falls according to the state of the market and the
greatest demaud that all persons who have purchused these shares will put
forward seems to b u ressonable ome or the other one whichever is.less that
will meet the case. The State would not unnecessarily commit itself to anything
much above the market value. If the market value is more on account of this
provision persons who tuke the shares ought not to expect to receive much more.
No individual is sllowed to purchase these shares. Institutions alone purchase
them, institutions or other banks or Insurance Companies or other finaneial cor-
porations ur co-operative societies. Therefore, it is not so much for profit as for
security these institutious invest in this Corporation. Therefore, Sir, 1 sxpect
that the Honourable the Minister would accept this amendment snud he might
also consider whether the other amendment by another Honourable friend of this
House would be acceptable or not. The Honourable the Minister may consider
that amendment also if he moves this amendment.

Mr, Bpeaker: As regards the other smendment “provided the inarket value
ar whichever ia less.”’ It is not a question of the place where it should be put in
but the difficulty which T may point out is: Does it not contliet with the provi-
siana of elause 5 wherein the whole prineipal is guaranteed? The muarket vahne
may bo less. That will have o be taken into consideration.

8hri M. Ananthasayanam Ayyangar: That comes under liquidation under
clause 88 the next one.

Mr. Speaker: 1 merely point out the postible difficulty. 1 am placing the
amendment before the House.

_ﬂhﬂ ) & mwm Ayyangar: One more puint, Sir. The guaraniee is
#he par value. If the market value is between the par value plus 10 per cent.
this cannot stand in the way. We may think of = contingency where the par
value ab issue is 100 and 10 per cent., is 110. Now the madrket value is 105, 4
may be 105 and not 110, The guarantee will always be there.

Mr. Speaker: It will have to be thought out more caretully and the ohject
will not be earried out by sdding two or three words.

Amendment moved :

“That after clause 36 of the Bill, the following new clause 354, be added :

‘B5A. In tiwe event of the Central Government, at any Lime deciding to wequire the shares
beld by shareholders nther than the Central Government and the Reserve Bamk
the shareholders shall be paid for the shares sc acquired an amount equal to the
paid up value of the shares mﬁaﬂrar with a premium caleulated at the rete of
une per cent. of the paid up velue for every year from the dnte of issue to the
date of scquisition, subject to a maximum of ten per cent.”.”

The Honourable Shri R. K. Shanmukham Chetty: Sir. | ami thoroughly
convinced of the reasonableness of the arguments that my Honourable friend
advanoed in support of this amendment and 1 arcept it.

~ 8hrl R. R. Diwakar (Rombay: General): 8ir, 1 want 10 wove sn amendmunt
to Mr. Ananthasayansm Ayvangar's amendment. My amendment is that in the
laat sentence after the word ‘acquisition’ the words ‘or at the market rute
whichever is the less’ be added. My Ifonourable friend hus already refarred
to this point and T think the Govermment should not be under an obligatis:
fopuy o owloany dime more than the market value. T at any  time  the
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Government is under such an obligation, then the whole purpose of this clause
it likely to be defeated and that is the reason why I suggest this smendment.

Mr. Speaker: It iz not, to my mind, merely a question of the merits of the
amendment. I am in doubt whether this is an nmendment which could be
permissible, in view of the fact that the House has adopted

12 Noox clause 5. Perhaps the point involved in the amendimnent is runuing
counter to the decision of the House as recorded in. respeet of
clause 5. )

, Dr. B. Patlabhi Sitaramayya: That can Le remedied, Sir, by adding the
words, ‘‘Where the market value lies between the par valne and the 10 per cent.
increase so calculated.’”

Shri T. T. Krishnamachari: Bir, it is only common sense that if Government
fecl that they can purchase all the shures chesper st the market value surely
they will bring in legislation for the purpose of acquiring these shares. If the
market value is going to be less than 110, they will merely acquire it {rom the
market, and Government will surely safeguard their interest insteud of paying
more, I think the smendment is superiluous.

Shri M. Ananthasayanam Ayyangar: There is ihiz objection. We have
provided that Government will'not hold more than 40 per cent. of the shares
and will try to liquidate them us ecarly as possible, Therefore they mush
disgorge all these shares; there is no provision that they may acquire other
shares also. As & matter of fact it is based on the company law that a company
shall not accept its own shares unless specifie provision is made to that effect.

The Honourable Shri R. K. Shanmukham Chetty: Siv, this amendment to
my mind is intended to indicate what will be the value that Government will
be prepared or will be bound to pay for the shares in case they decide to
pationalise the institution. Now- if Government decide to nationalise the
institution it is to he done by legislation. If at the time Government take’ this
decision they find that the market value of the shares is less than what is
contemplated here, what will he done is thai the legislation will empower
(Government to buy shares.  That was exe-tly done in the case of the Australisn
Government when they decided to nationalise the banks. When the Australian
¢‘nmmonwealth decided to nationalise the banks of the country they introduced
o Bil authorising the Commoenwealth Treasurer to buy the shares and then
tranafer them to the credib of Government, That is what will be done. As
my Honourable friend Shri Krishnamachari pointed out, there is abeolutely no
roomn to apprehend that when the market value is really less than what is
contemplated in the amendment of my Honourable friend, Government would
be £o foolish as to go and buy these shares or pay for these shares at the
enhanced price, Therefore this is an apprehension for which there is no justi-
fication; and, as you, Sir, pointed out, the amendment in the form in which
it has been moved by my Honourable friend is in conflict with the provisions
of clause 5 that we have passed. For this reason I submit to the House that
there is not the slightast danger of any apprehension in the minds of Honour-
able Members about the values to he paid; and that amendment moved by my
Honoursble friend covers the case. After all, the object of the amendment,
it T have understood it correctly, is this. We are creating a Corporation ip
‘which we are giving a certain percentage of the shares to private institutional
irfestors. We are so rigidly defining the powers of the institutional invedtors
and aléo the return that they can get on their shares that there must bé somiu
facentive regarding some appreciation of the shdre value to persuade people &
take shares in this Corporstion. For that purpose I think my Honourabl

©
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friced’s amendméng is perfectly adequate and well thought out. 1 would ther-
{ore suggest that the purpose is served by simply uccepting the amendment of
my Honourable friend. ' ’

‘Mr. Speaker: I was thinking whether the Honourable Mepiber Mr. Diwakar
expects-that his amendment should be placed before the House and the (ha?
should give its ruling as to whether it is in order or not.

Shri R. R. Diwakar: I only wanted to point out thar Governmeut showw.
not in any ciréumstances be obliged to pay more than the market priee. “Asn i
as the Honourable Minister has pointed out, legislution will at the time:
necessary; and at that time the clause might very well form part of th.
legislation that nothing more than the market value should be paid. In yiew o
that explanation I will not press my amendment.

Mr. Speaker: There is another difficulty which I am feeling about the main.
amendment of Mr. Ayyangar, and that is that und=r the Indian Companies Act,
a company is not permitted to acquire its own shares. If that is accepted, it
must be considered whether further amendment will not be necessary in
clause 36 or elswehere whereby, as the Corporation is given exemption from
the winding up sections of the Companies Act, it will not also be exempted
from the provisions of the Companies Act, laying a ban on the acquisition of
its own shares by a corporation.

The Honourable Shri R. K. Shanmukham Chetty: No, Sir; I do not visualisc:
any circumstances in which the Corporation as such will acquire the shares. It
will not be permitted to do so because there is no provision for that in this Bill
at all. Shares must be held either by the Central Government or the Reserve
Bank or these institutional investors, and none else.

Prof. K. T. Shah (Bihar: General): Sir, T am afraid 1 am unable to follow
the reasoning of my Honourable friend Mr. Ayyangar. He described this amend-
ment of his as a compromise amendment. 1 feel very much tempted to say
that 1t is not a compromise but a con-promise, i.c., con or contra to the peovle,
and a promise to the subsecribers or shareholders that they shall be assured in
every possible way. In that light I am afraid I am unable to accept his amend-
ment, though I would be prepared to accept any amendment which will change
the spelling of that word in the dictionary. It does not say in the amendment,
as I read it, that at any given time, say five or ten or twenty years hence,
the shares will be acquired; it only leaves it so far,—‘in the event of Govern-
ment deciding*to do so0.”” That does not, therefore, satisfy, thouse who
would want it here and now to be acquired, or rather to be from
the. start an instibution owned and managed by Government on behalf of
the State. Those of us who wish that the State should from the start own
this institution cannot look upon this as any sort of assurance that at any
konown date in the future it would become a public property in the sense that
they would desire. Government, or the market or the shareholders (inclu-
ding Government) may consider acquiring at any time; but without any defi-
nite provision that at such and such a time it shall be so considered. And we
have no guarantee that within a given future Government or the Corporation
itself may consider the possibility of the shares being made over. I am there-
fore not able at all to see the point of this amendment, at least in so far as
it may be suggested to be & kind of half-way house, 8 kind of accommodation
of two conflicting ideals that seem to have been before this House ever since
this measure has come before it.

Bir, it is further said that in the event of Government desiring or deciding
at any time to acquire it, they shall pay to the shareholders the full paid-up
value, I am not able to see whether in that event the paid-up valuve, even if
it 9 half the nominal value, should be pald up, withoud the Government or
the Btate, entitled to call up the ba'ance, whigh is not called up by that time,
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doing so at the time of acquiring. If the paid-up value is to be repaid; and
if there is still some liability outstanding on the shareholders, why should nof
tirt recourse be had to the shareholders—the unpaid balance of the liability.
This would be the_case in the case of any other joint stock company? And
why should the State be called upon to pay up the whole paid-up amount with-
out recourse to the uncalied capital of the shareholders? After all, it is &
very well known thing in Bauks thut, as a rule, a part of the capital is left as
an uncalled reserve, only part of the nominal value of the shares being paid
up. In the event of any difficulty, or in the event of the Banking company
getting into hot water, the first recourse, after realising the assets, would be
naturally to the uncalled capital. I do not understand why no mention has
been made of that in this case. My Honourable friend, Mr. Ayyangar, is
much too shrewd a lawyer not to have noticed this omission, if I may say so.
To me it is highly suggestive that all the obligations, all the burdens, and all
the responsibility shall be for the State: and ali the benefit, all the advantage,
al! the gain shall be to the shareholders, of which 60 per cent. will not be the
State.

T am further tempted to take this view because of the provision of a premiumy
I really do not see what the shareholders of the Corporatign will do to entitle
them to earn this gratuitous premium provided for them by this amendmens.
We guarantee their principal; we guarantee them the interest; we guarantes even
the bonds and debentures they may raise. And if at any time we decide to take
them over, we are cailed upon to pay not inerely the principa. or the paid-up
value, perhaps without recourse to the unpaid capital to the fully paid-up capi-
tal, but also a bonus to the sharcholders. Why? This is & premium for which
I see no justification. Such a Corporabion can come into a place where per-
haps the proprietors themselves might decide to wind up or hand over the
concern to the State, either because of the investments they have made prov-
ing unprofitable, or because of any grave calamity from which the general
country may be suffering or that its working may not be profitable. In that
case, why should there be any ground for a_premium being paid to them? Is
it not enough, I ask, that we guarantee them by pledging the entire credit of
the Siate to receive a stated interest as well as the principal of their invest-
ment back if and when the shares are to be acquired? Why should they ask,
and why shoudd the law give, a guarantee of this kind. an assurance of a bonus
a promise of this gift that, in the event of the State deciding to take the Cor-
poration over, the shareholders chall be indemnified, shall be compensated
for only making over to us what but for our guarantee, our providing all the
‘opportunities for such safe and profitable investment, .would scarcely have
become really profitable? .

They would not be losing in any eventusality. Thoy have mno
vested right, so to say, for a perpetual proprietorship, or un
uninterrupted “ownership of this concern. After all the State has an
inherent right to take over such 'a- concern and in the cxercise of
that right why should the State be burdened, or be obliged to exercise
that richt only if it gives this additional compensation, so to say. or
indemnity, or & premium as it is called? TIad no legislation been added. or
no such clause inserted here, then I take it the State would be free as ever
tn make whatever arrangement at the time of ncquisition it thought proper,
it would not be bound down as it is being bound down here, to pay this bonus,
which. without being guilty of a breach of law or contract imiplied in this pro-
visin:  the State cannot ignore, Bhould this amendment be made part of
the law. then the State fake it over withoul giving the full compensation to
the shareholders as provided here. If the law says nothing on this poins, I
¢an understand. Then we will take our chance. But hera, you are not pro-
siding a definite Iote of acquisition: you are nob providing sny speclal resson
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for acquisition. You are making s provision of an additional character—that
is in the event of your desiring-to acquire, you will assure the shareholders
in advance, without their showing the first trace of a profit or surplus, that
they will get at least so much more than they have invested.

Some argument was used to say that if the market value at the time of the
acquisition would be less, the Government will not be so foolish to offer this and
not take up the share from the market. I am quite sure Government will not
be so foolish, especially when o wide awake Finance Minister, lile our present
Finanee Minister is at the head of our Finance Ministry. But let me plead
that the market will also not be so foolish that, when it is promised 10 per cent
premiura, it will keep the price lower than 10 per cent. above par. If you think
that those who operate in the Share Bazar are so foolish that, in the presence
of n guarantee like this: with a statutory assurance that they are going to get
this much : they would be content with less. If you belicve that, you will believe
the capitalists to be so altruistic, so unselfish and so devoted to the patriotic
cause, that they will hand over their possessions free and gratis as their ten per
zent. interest contribution or the ten days pay for the National Memorial Fund.

T do not believe that the capitalists are so altruistic, so patriotic, so selfless
as mot to claim that which is promised to tHem by law in this manner. Take
ano‘ther point discussed in this connection. I am not persuaded ihat there <&
much of a distinetion between market value and the promised velue of this amend-
ment. You may be certain they will get their full pound of flesh either way.
It will not do to say ihat, by placing a maximum on the premium obtirable,
you are trying to get over the difficulty you may have because of ihe Reserve
Bank precedent. Let me put it this way. You are inserting a provision only
because there is & paraliel provision in the Reserve Bank. But there the pre-
mijum is & maximum of 25 per cent. I would submit most humbly for the con-
gideration of this House that, even granted thak the Reserve Bank Act has such
@ provision, is it any reason that we should repeat it like this? I regard the
Heserve Bank provision to have been a mistake. We provide every opporbu-
nity, and guarantee, and every condition whereby an institution like this should
succeed and fourish, And on the top of that, as though these obligations. on
the Stale were not enough, we are being asked to pay something miore.  Why?

* Something more for having exploited the opportunities provided by Government?
tor baving taken therefrom all the profits the law allows them?

T conld understand if a compensation were offered for actual loss sustained,
or for actual exelusion from uning on earning.  But that would presuppose_thx_a-ru
we were accepting the principle of a vested right of perpetual ownership in
this Corporation of  whatever opporituities we are providing. If you do not
accept such a principal of perpetnal ownpership and an. uninterrupted exercize
of the cpportunities given, as T do not, there is no case for providing such #n.
arraneeiment for this. I for my part wonld be content to leave it to the then
Legislature and  (Government to see that, if and when we decided to mequire
this Corporation we should not be bound by time and conditipas, but be free
to denl with the problem on the merits of the case at the time, "

* Therefora this amendment is really move havmful than helpful to_the State
and more of a promise agninst the interests of the State than a promise for the
benatit of both. T, therefore, oppose it. .

fari M. Ananthesayanam Ayyangar: Though I have uo right of reply may
I usic. for information, that if bonds which are redcemable are redeemed 10 years
later ab par, do they not give & discount on them? )

Mr. Speaker: That is o counter-argument.

ghrimati Renuka Ray (Weat Bengal: General): Mr, Bpeaker, this is no
douht even less than a half measure, but on the princip'e that eygn e quarter
of n lonf is better than none, T support it. Tt is an enahling mensure whereby
the Stata hag the power to transfer to jtself and buy up the shares and obtain
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the full fivancial control of the Curporution when it deeides to do so, 1 strong-
iv feel thut the Staie should, at the outset, own the initial capital. Financial
power is, after all the most eifective power. It is true that the Select Com-
mittee has made some little alterations but still to a large extent the ticancial
power is shared by the State with eapitalists. If private capitalistic organisa-
vions are to subseribe to so large an exwent the copital of this Corporation, they
will to thut extent bave an intluence over and  direct the pohey of  actusl
industriul development of this country. X

1 do not want to go intv defsiled arguinents. Many Honourable Members

of this House have spoken during the general diseussion pointing out effectively
thuf if such power goes 1o the capitalist the profit motive will naturally come up-
permost in their minds. They cannot consider the relntive importance of
ditierent industries that ave to be developed from the point of view of the
interests of the countryv.  They would be guided by the question of what profits
an industry would yield, Also undeveloped urems with potentiv]l powers e
likely not to get a fair und squarve deal in this matter.
_ Political liberty. to my wnnd, has littde or ne mesning  without eeonomic
fMedom. My Honourable friend Dr. Pattabhi Sitaramayyvs has spoken to us
nmch ahout expediency and of being practical realiste. 1 is beeanse we are
practical realists that today we realise thai the time is not yet when we can
nationalise all indvsiries or even a major portion of them. We are perfeetly
aware that at present our first and mo={ important task ie Lo inerease the netional
dividend. the mational wealth of the eountry and it is enly thue that we' cau
expeel that equitable distribution will bring sbout s minimum of well being for
all the people of 1lis country. But even expediency can be carried too fur.  Are
we going to allow, or tolerate a state of things where the cupitalists shall decide
to so large un extent, in whut manner the natiopal development of the country
shall take place?

A great denl hus been talked in the country in recent months about capital
being shy and of the difficulty ageinst raising the faliing standards of produc-
tion as tullk of Nationalisation is in the air. This threat to the country and
t the Government has now assumed the proportion of an effective blackmail.
The ecapitalists too should bz practical realists and urderstand that the vision
of huge profits should not make them forget that times have changed, with a
national Govermment vitally interested in the well being of the people; at the
nelm of affairs. Are we to understand that unlesr the profite of the war years
are guaranteed production cannot increase nor the Tnduatrial development of
il eountry brought sbout? .

Mr. Speaker: I inn afraid the Honourable Member is going into the general
cucstion. She has to restriet herself to the clause before the House.

Shrimati Renuka Ray: I submit Sir. that it hes a bearing on this clause, but
I will confine my remarks. I do feel that this issue hpe been confused to some
extent. The question of bringing in a clause whereby the capital of this Cor-
voration is owned entirely by the Government or moving sn enabling measure
v which Government may own it at some future date, does not by any means
show that we are sceking to bring about nationalisation of industry, whatever
we may do in the future. The very fact that this Corporation 1s going to Qeve-
'op nnd foster privaté industries shows that the issue st rtake is not nations-
sisution as such. The issue at stake. to mv mind, is whether it is the Btate
-vhich shall deeide in” what measure and in what manner, industrial development
<hall take place in this.country or whether we. shall leave the decigion in this
regard to private capjtalists. In any case 1 feel that sithough mrzglhl may be
shy for othdP undertakings, so far as this Corporstion s concerned, & Corpors-
sion which ia going to enconrace and foster private industrinl enterprise, there
will be no question of capital being shy. 1f Government floats a loan for this
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purpose that loan will be subscribed fully even if loans for any other purpose,
fulls short as it will be to the interest of private enterprise fo do w0,

The Congress hus always stood for economic justice. Let us by all means be
peactical but at the same time 1 am sure that my Honourable friend Dr. Pattabhi
Bitaramayya will agree with e that even expediency must not be carried so
far that we lose sight of our very objectives. 1 would appeal to the Honourable
the Finunce Minister nut only to accept this amendment but also to use the
right at an carly date it gives the Government through this enabling clause to
fake over full and complete control of this Corporation, if he will not sgree to
hove the initinl capital owned entirely by Goverminent from the outset.

Pandit Hirday Nath Eunzru: Mr. Speaker, the proposal which has been put
forward by the Honourable Member Mr. Anunthasaxunam Ayyangar is not, in
my opinion, one which ought to be accepted by the House. It can in no seuse
be regarded as u compromise between the two views expressed here in regird to
the character of the Corporation. There were some people here who desired
that the- Corporation should be nationalised. There were others and they were
in a majority, who desired that private cnpital should be associated with the
Corporation, 1 do not sce how this amendment ean be said to effect a compro-
mise between these coflicting views. Tt does not hy itself enable Government
-to nationalise the Corporation at any future dute. They will have to take aetion
independently of the Bill, if they want to nationali=e the Corporation. As was
rightly said by the Honourable the Finapee Minister, it Government devide to
take the Corporation completely into their hamds, they will hoove fo puss
legisiation fov the purpose. It iz obvious therefore that what this amendinent
seeks to do is to lay down what puyment shoubl be made to private cupitalists
for their shures in the event of Government deciding to purchase thawm. 1
personally see no wdvantage ju that course at the present time.  Apart from that,
is there any justification for puying the investors more for their shures than their
par value? We have to bear in mind the fact that they are guawauteed wgainst
any Joss. The Government have taken upon themselves the responsibiliny of
ussuving them that the shares will be repaid for, this is the Government have
assured them with regard to the repayment of their capital. They have also
given them an assuranee with regand to paymwent of the value ar a rate that
might hé fixed. T see no rewson when they are insured against any loss.. Why
they should be allowed to henefit by any enhancement in the value of the shures.
1f the course suggested by the Honourabl: Member, Mr. Ananthasayaram
Avyangar, is sceepted the capitalists will practically be saying to Governent
“Heads we win, tails you lose™. )

Again, Bir, if the value of the shares iz enhunced what will be the position?
Had the Corporation been a private banking concern and its shares were to he
sold at & premium it could be said that as private enterprise was responsible for
the good managenient of the bank it should be sllowed to get some return for
the efforts put forth by it in order to make the concern efficient. The Corpora-
tion, however, will owe its prestizge to the fact that the Government will be
behind if. If its shares are sold at & premium it will be becanse the Government
will be in intimate relationship with this concern and because the Beserve Bouk
.will also be closely eoncerned with jt. I see no reason in these circumstances
why the taxpayer should be muleted for the enhancement in the value of the
gharer which will be due to the fact that the Govermment ix behind
the Corporation. Tt seems to me tha the view put forward by my
Honourable friend Professor Shah is perfectly correct. My Honourable friend
the Finance Minister got up and summarily said that as Mr. Ayyangar's amend-
ment was reasonable he was glad to be in a position to accept it. 1 wish that
he bad given some arguments in favour of doing so. He kriows hetter than any-
hody else that the position which the Corporation will enjoy will be entirely due
to the association of the Government with it. If ie quite possible for private
enterprise to starf san indusfrial bank ond e bank like this was started in
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the past. But Government do not want to leave such a bank open to the haz-
ards of private enterprise. They want that it should work on certain lines and
they want also to give a guarantee that, should the bank suffer any loss, the
shareholders will not have to bear any portion of the responsibility for it. It
is obvious therefore that if the bank -becoines so sound that investors are willing
to purchase its shares at a premium, the private capitalists should not be able
to take advantage of this. 1 see no reasou why Government should be pre-
pared o pay more to the investors than the capital invested by them in this
concern. 1 therefore strongly oppose the suggestion put forward: by the Honou-
rable Member, Mr. Ananthasayanam Ayyangar,

Mr. Hussain Imam (Bihar: Muslim): Mr. Speaker, 1 thiak that this amend-
ment has not been considered in the spirit in which it has been moved. The
Honourable Member has really tried to serve the cause both of the public and
the capitalist in a manuer in which it can best be served.  The commercial and
the financial world is so adjusted as Professor K. T. Shah pointed out, that if
there is a prospect of getting a premium the prices are not likely to go down.
That has also another effect which was been overlooked.  If your capital is not
only sure but is likely to appreciate, you can invest at a smaller rate of interest.
What is done by means of this amendment is that the Government will not have.
to guarantee as high rate of interests as they would have to do if this premium
were not offered.  The offer of the premium does not bind down the Govern-
ment to buy the shares at any given date. but it dangles something before—
1 will not name whom.

Pandit Hirday Nath Kunzru: The guarantee precedes this clause.

Mr. Hussain Imam: The guarantee precedes this clause, but the fact that
a premium is promised will make it possible Tor the (Government to obtain the
shares at a smaller rate of interest than it would be possible to do if a pre-
miurn were not guaranteed beforehand with the result that the accomaodalion
given to the industries will cost more than it will do if this premium is offered
to them. The offer of the premium makes it possible for the Government to
guarantee a smaller rate of interest and for the industries to get accommod-
ation at a smaller rate of interst. Thig is u great attraction of the amend-
ment of Mr. Ayyangar. I will further suggest that the fact that the Governinent
will have to go again before the Legislature for the purpose of nationalising
this Corporation is ancPher guarantee that this bemefit will not he misused.
As many shares as the Government wants to buy in the open market it will
buy as and when it thinks proper. This has been clarified by the Honourable
the Finance Minister, namely that the Government will buy it if it finds it
suitable to buy. What is the position? If it is the intention of the Govern-
ment or of the House to sail under false colours and give the capitalists a raw
deal then it is prefectly open mot to move this amendment because then you
can guarantee a smaller rate of interest and as and when the Government rate
of accommodation rises up the prices are bound o fall, with the result that you
can buy up the shares of the Corporation at the cost of the capitalist at &
discount. Is that the proposition which the Flouse wants to enunciate today?
If you want to be fair to the capitalist and to your own industries which are
mostly privately owned. T suggest that the vio media suggested by Mr. Anan-
thasayanam Ayyangar is the best and has rightly been accepted by the
Finance Minister as a compromise.

Shri Satyanarayan Sinha: (Bihar : General) 8ir, the question may now
be put. - :

Mr. Speaker: T am afraid. looking to the importance of the amendment, I
should not accept closure at this stage.
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Diwan Chaman Lall (East Punjab: General): There las been great deal of
debate on thé principle which has been enunciated by my Honoursble friend
Professor K. T. Shah, to which I myself was a, party. The question arose
whether this Corporation sbould or should not be run by private interests com-
bining themselves with state interests or whether it should be a purely state
concern. The debate has gone on in regard to this matter and I am afraid
some of my Honourable friends are not quite clear in their own minds that orce
the House has sccepted this particular principle that it shall not be a purely
state-owned concern, then some directive has got to be given later on if and when
this concern is taken over by the state. It is not a question, as muy Honourable
friend. Pandit Hirday Nath Kunzru, put it whether there is a compromise or
not. We are not concerned with that. There is no compromise. ~We have
got the scheme before us of a concern unlike the American concern, which was
a purely state concern, that is to say the capital was given by the state itself and
the capital was not demanded of auy private institution. We have accepted a
different principle now. We have accepted it on the toor of this House thac it
shall be an institution which is run as fur as its capital is concerned both by the
state and by private institutions. Therefore the question of & compromise .does
not arise. All that this amendment of my friend Mr. Ananthasayanam
Ayyangar seeks to do is to give a directive to the public and the investing public
as well as to the world at large that in the event of this corporation’s capital
being taken over and subscribed entirely by the State, then certain things will
happen. What will happen? Under séction 5 of this Bill it has been laid down
that & guarantee is io be given regarding the capital invested in this institution
and the dividend that may be issued by notification by the Central Government.
Now we have guaranteed the eapital. Having guaranteed the capital, what
objection can there be also to say that we guarantee a certain price of the share
capital which is taken over by the state? We have swallowed the camel and
now we are trying to strain at the last hair of the camel’s tail! I suggest that
in view of section 5, which guarantees the capital, it is right and it is proper
that that directive should be given, that when the shares are taken over they
are not taken over at an exorbitant price. Having guaranteed the capital, it
is obvious that the shares will not go down. What is obvious is that the shares
are 'likely to appreciate. 1 do not remember my Honourable frienmd Pandit
Hirday Nath Kunzru raising an objection when the Reserve Bank of Indin
Bill was being discussed to this very particular point. There we have guaranieed
1 per cent. up to 25 per cent., that is for a period of 25 vears. We do not go as
far as 25 years. We anticipate that in : short while government will :nake
up their minds as to what their policy is. The necessity and the need for a
corporation like this is urgent, but the necessity and the need for coming to a
quick decision regarding the principle upon which this corporation should be
based is a matter for dispute. Therefore we agree to the proposition laid down
by my Honourable friend the Finance Minister. Having accepted that pro-
position, we warrt to safeguard the interests of the state by suggesting, as my
Honourable friend Mr. Ananthasayanam Ayvangar has suggested, that at {he
time when the private interests are taken over by the state, these shares will
be taken over at par plus 1 per cent per year up to the period that they are
taken over. Now what objection can there be? I submit that in my own
opinion—and possibly in the opinion of other experts—T am not an expert—
the share vaule of the Roldings held by private individnals are likely to appre-
ciate to a very large extent. Then does my Honourable friend Pandit Hirday
Nath Kunzru want the state to pay that exorbitant rate or would he not be
satisfied with this proposition, a very meek and mild proposition, that the
premium shall be strictly limited to 1 ‘per cent per year? That is the pro-
position that we have to consider. We must not therefore get involved in con-
siderations regarding compromises because as I have said, there is no question
of comoromise in this. It is only a question of arriving at a working arrange-
menf in the eventuality of this corporation being taken over entirely bv the
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state. Now, Sir, if that proposition is considered from this point of view, I
submit that my Honourable friends who are opposed to this proposition wili
sgree to give up their opposition to it.

Now originally, as Honourable Members: will notice if they look at list &, °
my Honourable friend Mr. Ananthasayanam Ayyangar had given notice of un
amendment, which is amendment No. 5, according ‘to which he suggested that
there should be another clause, clause 53A, which runs as follows:

“35A. The (entral Government may at any time by a notification issued in the Official
Gagette, fix a day for transfer to itself of all shares held by shareholders other than tha
Central Goternnrent and the Reserve Bank and from such date all the said shares shall stand
Aransferred and vested in the Central Government.” .

Now that has been given up because it is not right to come in through the
back door and try to nationulize this institution when it would be proper for
“such a step to be taken in the full light of the day. It will be necessary there-
fore when the Government comes to a deoision regarding the nationalization of
this institution for it to come before this House, present a Bill for the transier
of those private holdings to the State, and when it cowmes a debate will take
place as to whether that should or should not be accepted. If this other
~oamendment of Mr. Ananthasayanam Ayyangar's had been tabled wnd moved -
by bim, I could have wrderstood sl the objections that have been raised: it
the present amendmeut merely stipulates the safeguarding of the interests of
the state itself. Ag the time when the Government comes to a decision fiually
to nautionalize this institution, that time we say we shall not pay more than
what is stipulated there, and 1 submit that from that point of view it is a very
reasonable amendment and fits in with the entire concept of this measure, and

‘should be accepted by this House. '

Shri B. Das (Orssa: General): My Honourable friend Mr. Ananthasayanam
Ayyangar has moved this amendmeunt. As a member of the Select Coramittee
4e did ngt append. any minute of dissent that his mind was revolving between |
the two, whether he would be s socialist or show certain sympathy to the clags
of people known as cavitalists.  Some of us had very different idesas apd being
members of the Select Committee we did not table any amendment, Tt is a
well known convention of this House that members of the Select Committee
should not raise any issue which creates a very difficult position as is contained
in the amendment of my Houourable friend. 1 do not thank him even for the
wsympathy he has shown to the unfortunate class of investors and capitalists.
All along when the Bill was discussed in the Select Committee. I had been
under the impression that this corporation is going to be fully under State con-
trol though partially financed by the state. I would like to have a cluuse_in
‘this Bill or by a separate Act, that stock exchanges would not dabhle in affairs
of those companies that are under state control.

Sir, the shares are very limited. A few Banks and a few Insurance Com-
‘panies will hold part of the shares and the State—the Centrpl Government or
the Reserve Bank—will hold the rest. Who are going to benefit by this
.Amendment? It is the people in the Stock Exchange who are always ganib-
Jing and who have introduced in this country the pernicious practice of gamb-
ling, a principle to which this House will not subscribe or give its blessings.
1f my friend Mr. Angnthasayanam had an idea that the gambling people will
raise the price of these shares very high in the Stock Exchanges and his iden is
that he will save the State some ten or lwenty vears heuce certain sume of
money, I think this is a new idea which he conceived after he signed the
Belect Committee Revort, T am sorry 1 was not here when the Honourable
the Finance Minister was speaking—I game in a little late—but T understand
the Honourable the Finance Minister had shewn a grain of sympathy for the
amendment which my Honourable friend has moved.

Shri M. Ananthasayanam Ayyangar: You are opposing the amendment?
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Bhri B. Das: I am not, bus I am stating the objections which I have to such
a kind of revolutionary amendments, especially emerging as it does from a
Member of the Select Cornmittee and who at times poses to be a great socialist

Some Honourable Members: Sir, it is personal..

Shri M. Ananthasayanam Ayyangar: 1 have once been converfed by my
Honourable friend.

Shri B, Das: My objection to this mmendment is that the principle we are
discussing is a fresh principle which we did not discuss in the Select Committee.
Tt did not arise there. Bul now 1oy friend has done one mischief: he has
roused the passions of all those people that gamble in the Stock Exchangess-in
the Share Bazar, in Dalal Street in Bombay und Clive Street in  Caleutts.
These peaple would now be examining how therve will be mouey, how there will
be some potentialities fer gambling. .

Tet us examine how we ean tauke the shares out of the Stock Exchanges.
8ir, the Honourable the Finunee Minister is the authority tnat controls the
Stock Exchanges in Indin. 1 cannot understand why any imaginary shares
shonld be gambled o the Calenttn, Bombay or Madras Stoek Exchanges,
heeanse these shares are all esrmarked; they eanuot be transferred. Do yon
think that the shares of a particndar Company, which are not available for s:‘lll_e.
will he gwmbled in lke lorse-race gambling in the streets of Bombay and in
Vuckel shops?  Are we, we that Jegislate Jor the Nation. are we to think of
the bucket shop-habit of the Benubay Dalal Street or the ‘l‘.alcmta Stock
Lxehunge? 1 do request mv Honourable friend to withdraw his Amendment.
1 do request the Finanee Minister.oo

Shri M. Ananthasayanam Ayyangar: Sir, my Honourable friend commits a
smistale.  The shares, sre transferable: two Insurance Companies ean transfer
these shares among themselves, Danks ean transfer them among themsclves,
and g0 can the Ifsurance Companies. On this point T waut to correct iy
friend. :

8hri B. Das: But the Co-operative Bauks, Insurance Companies and
Seheduled Banks are not Stock Bxchange gamblers in the sense of the ordinary
gamblers in the Stock Exchange. They are Companies; they are eontrolled by
the Banking Act, by the Tnsurance Act and by the Companies Act. T do nob
think the shareholders of the Company authorizge the Managing Director »f the
Bank or the Tnsuranee Comipany or of the Co-operative Bank to gamble in the.
shares with a wiew to earn some maoney in these shares. That sort of logie
may suit a Couwrt but not here swhere my friend wanis the Managing Directors
of Banks and Iusurance Comvanics io exceed the intentions of the sharcholders
and to gamble on the Stock Exchange for a few thousand rupees of profit.

The thing is that my friend AMr. Ananthasayvanam has raised a new prineiple:
what premium will be paid in case the State decides to purchnse this molety of
shares which is not owned by the State? T raise unother prineiple-—a pertinent
principle—that it is high time that the Stata should probibit gambling on the
Btock Exclhange, particularly in shares which can never be transferred, which is
only a fictitions, hogus transaction. Naturally, my friend Mr. Anantha-
sayanam has moved this amendment and my friend Diwan Chaman Lal has
supported him, My friend is afraid that the Stock Exchange may raise the
prices, take it up to fifty or seventy-five per cent of tha share value aod theb
when Goyernment would purchnse it at some distant dote, the State would have
to pay & high price. T am sorry this suspicion has been roused. that my friend
has roused the suspicion of all the saftaweles. DBut T think it is high time,
and T strongly urge on my friend the Finamce Minister. that he will examine
whether the Stock Exchanges will not be controlled in order not to gamble in
shares which are controlled by very few. And that is more pertinent for the
purity and honesty of the Financial Market of India than this slogan of paying
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some day, some time, a fixed percentage as premium to the few Banks and
insurance Company promoters shareholders.

_ With these observations I appeal to my friend Mr. Apanthasayanam to
withdraw his Amendment. . He owes it to this House and to the Select Com-
ittee because he has raised principles that were not discussed at any time in
the Select Committee. He is raising herein principles that were not discussed
at the first stuge of discussion of this Bill. Kven my Honourable friend Prof.
Sheh who makes a strong plea for nationalization, does not thenk him, and I,
who am dubbed to speak on behalf of the investor class, am not thanktul to

. him for inciting people to practise gambling propensities on the
1 ruM. Stock Kxchapge. Under the circumstances, 1 hope he will with-

, draw the amendment and I do hope my Honourable friend the
PFinance Minister will prevent gambling on the Stock Exchanges for such
fictitious compuny shares by legislation or otherwise.

Mr. ¢ I propose to call upon the Honourable the Finance Minister
at 2-80, because we have only fifteen minutes left.

Shri H. V. Kamath (C.P. and Berar: General):
that today is Friday?

Mr. Speaker: That is right. It is tie for us-to adjourn now. We shall
meet again at 2-30.

The Assembly then adjourned jor Lunch til Hulf-Pusi Two of the Clock.

May i remind you, S8ir,

The Assembly re-assembled after Launch at Hulf-Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Speaker: The awmendment under discussion was Mr. Ananthasayanain
Ayyangar’s amendment for insertion of new clause 35A.

Prof. S8hibban Lal Saksena (UJ.P. : General): Mr. Speaker, I have heen sur-
prised at this amendment especially because none of the two parties about
whom the mover said that he wanted to compromise accept this amendment.
On the one side Prof. Shah has said that this is in favour of the private indus-
trialists and on the other Mr. Das says that this is a socialistic and revolution-
ary amendment. Apart from this the very fact that the Finance Minister has
said that it is acceptable to him makes me wonder that he is giving up the whole
case of the Bill. My Honourable friend Mr. Santhanam had said when I
signed this Bill that it was intended to help private industry and as such only
private industrialists should be allowed in the Corporation. The fact that the
Honourable Finance Minister accepts the amepdment shows that Mr. Santha-
nam wag not eorrect and it also shows that this Corporation if nationalised may
be of greater use if developed by private industry than it might be if it is only
in the hands of capitalists. If he accepts that principle, then why not do it
today. There is no ground left now after his acceptance of this amendment
snd has given up the whole case.  Afterwards we shall have to pay 1 per cent.
or 10 per cent. and my Honourable friend Mr. B. Das said it is much higher.
There is no reason whatscever to have it done later on. T have really not
been able to hear a single argument to suggest that it should not be done today.
The argument Mr. Santhanam had given really falls to - the_ground, hecause it
you want five years fo pay 5 per cent. additional premium upon the shares, then
why cannot vou decide it today to avoid any complications. T really wonder
why still this amendment is being moved. One friend suggests now to me
that the investors will be very shy. When this amendment was put 1 was told
Ehat one of the main reason why the Bill was kept was as a private capitalist
Bill and thev wanted to attract capital. T therefore do not see whom is the
mover obliging by this amendment, neither the two parties to this Bill; one s
opposing it and one is saying that it is all right, nor anybody else and instead
of attracting the capitalists is trying to endanger them. I therefore think tha®
this amendment should be withdrawn.
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Again, Bir, the argumment has been advanced that we have no eapital, ani
tha! Government should not finance it. I really think that this is a wrong argu-
ment. After all, money will come from the public whether they purchase
shares or they will invest in Government loans and I think that if Government
floats the loan for the Corporation it will get more mouey than they can by the
shares of the Company.~ 1 therefore think that the argument that money will
not be coming is a fallacious one. Money will come with probably greater
confidence when the Govermnent Hoats the loan and if they only say boldly that
they have & nationalisation plan and they want to develop the whole country,
money will have to come and will be forthcoming. In fact-Prof. Shah gave a
very logical argument that by accepting this amendment we are-tying the
hands of this Assembly, and thus prevent it from making this Corporation 8
nstional body at any time. T think it is not proper and fair that we should tie
th. hands of the Members of this Assembly by this amendment and 1 therefore
think this amendinent must not be passed. When the British Government
taok over the Railways they did not guarantee the rates but said they will settle
the matter. This sort of guarantee that they will get so much monay for the
shares is really very very awkward and very much against the interests of the
Btate. 1 therefore think that my Honourable {friend the mover wha is nob
present in the Houvse will not press it and the Honourable the Finance Minister
will not accept it.  He cannot defend it because there is no reason to do so.
There is the Congress resolution in favour of nationalization and there is nothing
whatsoever said to postpone it.  If it i said there is no money, I think that
will apply to all nationalising projects and this amendment is really giving up
the whole arfgument and if we accept the amendment in its present form, then
we must also accept the amendment of Prof. Shah. In fact T am surprised that
even the amendment abont managing ageney, whether it shonld be  appointed
by Government. was not accepted. In fuct this kind of treatment of this
amendment really thakes us feel that there is no sincerity behind the statement
fhat these will be nationalised. T therefore think this should he withdrawn
and the Bill should be passcd either as it is or it must he completelvy nationa-
lised as Prof. Shah suggested. )

Dr. B. Pattabhi Sitaramayya: Sir, let me say a word in order to clear up
some misunderstanding ahout this point. At the very outset T should like to
Bay that it is not a collusive amendment nor is it a command performance. Tk
birth was accidental or perhaps in the course of conversation towards the last
stage it incidentally oceurred to us that some such amendment might allay the
apprehensions of those who were fearing that o heavy premivm  would have
to be paid at a later date if Government should decide to take over the concern,
Then some wise friends drew our attention to the faet that the Reserve Bank
Act contained & wise and healthy provision. In those days it was both
wige and  healthy. But 18 vears have rolled by and we have
moved towards more liberal idess af present, and what was considered healthy
might now he considered unhealthy and what was reckoned as wise might now
be regarded ns unwise. However, this was only n copy of a provision which
is contained in the Reserve Bank Act. But care was taken to see that she
maximum limit to which the premium went on in the Reserve Bank Act, viz.
25 per cent. was reduced fo 10 per cent. We mav have heen wrong but fo
that extent it was considered a particularly moderate measure in order to
prevent an inflation of the value of these shares at a later time. Then Mv:
Ayyangar volunteered to bring up this amendment but used the unfortunate
argument that it was 4 compromise, it was made to appear that it was a com-
promige arrived at. Tt wae nothing of the kind, Tn hiz own mind he regard-
ed 1t ns o compromise. a means by which the apprehensions of people who fear
that extraordinary amounts mav he given to the shareholders might. be allaved.
Then he thought he would be doing a serviea if he came forward with such an -
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amendment. Later on, however, in the course -of conversations in our perc-
grinations some oue suggested that it might be even better that the reference
to the market value also should be incorporated in it. In these eircumn-
stances 1 should like that the argument of compromise need not be
ridden to death,

Secondly, it is now realised that the amendment= pleases nobody, and 1
think the Finance Minister was very cautious in hie respouse to Mr. Ayyan-
gar's speech when he “accepted the arguments’™; he uid not go farther. 1
thought those words were very measured and perhups he reservea to himself
the alternative of aceepting or not accepting the amendment later. ° Later on
however he appeared to be inclined to aceept it. In the light of the diacus-
sions, it is clear that Goverument would have ample power to deal with the
situation whenever they should think it necessary to do so in view of nationa-
lisation of the scheme. And if nobody is satisfied about it and if nobody
wunts it there is no reason why we may not cut off further discussion and save
our time and avoid all comuplications. Mr. Ayyangar unfortunately is not here;
he has left the place. But I take the responsibility, if such & thing is permis-
sible, of withdrawing the amendmeni on his  behalf, und 1 suggest thix course
for the consideration of the House and of the Chair.

The Honourable Shri R. K. Shanmukham Chetty: Sir, there is reaily nof
very much for me to add to the observations mude from various purts of che
House. The inherent right of this legislature ar a sovereign body to take
under State ownership any institution is unquestioned and it always exists. In
fact I would submit that this legislature itself has not got the power to take
away that inherent power of the legislature at any time by a preseni enact-
ment.  When this amendment was suggested to me [ was told that in view
of the widespread desire expressed by certain Members for the State ownership
of this Corporation there might he given in the measure itself some indication
of the pessibility of the State acquiring this Corporation as a national concern.
So this amendment was primarily intended to bring out that  objective, though
I submit it is superfluous. 1 therefore accepted it because it was innocuous, to
suy the least. And with regard to the premiwm fixed T accepted the Jmis
fizsed also because I considered them very rrasonable. For one thing when
institutions or individuals invest their money in the share capital of any eon-
cern, they very legitimately look forward to some eapital appreciation also m
addition to the return that they may get on their investmeunts. In this scheme
4 the Corporation we have limited the dividend to such narrow limits that
there is not very much chance of the institutional investors getting a very at-
tractive dividend on the share capital, They would therefore naturally
eXpect that within some limits there might be an appreciation of the capital.
Now at the time when Government and the legislature may decide to acquire
this Corporation the question would arise as to what value should be given;
and T think the authors of the amendment did not want to leave that question
algo completely vague and unspecified. They wanted to indicate some
measure within which alone the premium will be recognised. _I accepted 1
per cent per vear subject o a maximum of 10 per cent. There is one other
consideration that T would ask Honourable Members to rernember when they
consider whether this premium is reasonable or exorbifant. Assuming  thaf
after five years we decide to acquire this Corporation we would be paying 5 ner
cent. over the share capital—Rs. & for every one hundred’ rupees. - But the
institutional investors will not get away with all these Ba. 5 because fhe
Income-Tax Department at that time will step in and treat this sum of Rs. §
-a8 a capital gain of which very nearly Rs. 2.8 will come hack fo Governmeng,
‘Bo if you look at it from this point of view T am sure everyhody—unless he has
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got his dagger into private individuals and private Corporations—must accept
that this in no circumstances can be considered to be an extravagant premium.
1 think it is an expectation which the institutional investors have every right
to expect. For these reasous 1 find no objections, so far as I am concerned,
to accept this amendment.

Mr. Speaker: The question ix: B

“That after clause 35 of the Bill, the following new clause 354 be added, namely :
‘35A. In the ovent of the Central Government at any time deciding to acquire the shares
‘held by shareholders other than the Central Government and the -Reserve Bank
the sharcholders shall be paid for the shares so acquired an amount equal to the
paid up value of the shares togther with a premium calculated at the rate of oue
per cent. of the paid up value for every year from the date of issue to the date of
acquisition, sulject to a maximum of ten per cent.”.”
The motion was adopted.
New clause 85A was added to the Bill,
Mr. Speaker: The quest.on is:
“That clause 36, stand part of the BillL”
The motion was adopted.
Clause 86 was added to the Biil. ‘
Mr. Speaker: There arc two amendments on clause 387 by Mr. Naziruddin
Ahmad.
The Honourable Shri R. K. Shanmukham Chetty: There are amendments
Nos. 24 and 25 in List No. 2 by Mr. Santhanam before that.
Mr. Speaker: In order of sequence, Mr. Nagiruddin Ahmad’s amendments
take precedence.
Mr. Nazirnddin Ahmad: Anyone will do.
Shri T. T. Krishnamachari: Sir, I move:

“That in sub-clause (1) of clause 37 of the Bill, for the words ‘happen from’, the words’
‘are cgused by', be substituted.”

The Honourable Shri R. K. Shanmukham OChetty: I accept it.
Mr. Speaker: The question is:

“That in sub-clause (1) of clause 37 of the Bill, for the words ‘happen from’, the words
‘are caused by, be substituted.”

The motion was adopted.

Mr. Speaker: Let us first dispose of Mr. Naziruddin Ahmad’s amendments
to sub-clause (1) of clause 37. These are amendments Nos. 50 and 51 in
List No. 8. What has the Honourable the Finance Minister to say.

The Honourable Shri R. K, Shanmukham Ohetty: Amendment No. 50 iz
unnecessary. I am prepared to accept amendment No. 51.

Mr, Speaker: All right, amendment No. 51 in Liet 3.

Mr. Naziruddin Ahmad: Sir, I move:

“That in sub-claunse (1) of clause 37 of the Bill, for the word ‘happen’, the word ‘arise’,
be substituted.” .

shri T. T. Krishnamachari: That is already in my smenament which was
just now passed.

Mr. Speaker: T am afraid he has stolen s march on Mr. Nagiruddin Ahmad
in the arrangement. :

Mr. Naziruddin Ahmad: That ix all right. So T do not press it.
Mr. Speaker: We now come to amendments Nos. 52 and 53 in List No. 3.
The Honourable Shri R. K. Shanmukham Ohetty: T cannot accept them.
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Mr. Naziruddin Ahmad: At least I have a right to move them and to explain
their object. <
Mr, Speaker: The Honourable Member has that right if he insists.
Mr. Naziruddin Ahmad: Sir, I move:
, “{i) That in sub-clsuse (1) of clause 37, of the Bill, for the words ‘wilful act’, the words
“krongful act’, be substitated; and
“(ii) That iz sub-clause (2) of clause 37, of thé Bill, for the ‘word ‘wilful act’, the words
‘resulting’, be substituted.”
. The reason is this. It is provided in these two sub-clauses that every
Director shall be indemnified for any expenses or losses which he may incur 1
the discharge of his duties ‘except such as happen from his own wilfui act' or
defauvit. A Director does a certain wilful act honestly and in the proper dis-
charge of his duties and he is sued in the Civil Court or is prosecuted in a Crinii-
nal Court and incurs losses and expenses. It is said that if it is & ‘wilful act’
then he caunot claim to be indemnified from the Corporation.

This is absurd. All proper acts are ‘wilful acts’. If it was & wrongful act
then and then alone he should not be reimbursed.  But if it is wilful, though
honest, he cannot be reimbursed under the clause. Every act which is rational
s wilful.  He cannot be reimbursed if he acted wrongfully or in grossly negii-
gent manner.

¥ comes to this that if a man does an act wilfully for the ben=fit of the
Corporation and thereby incurs losses and expenses he will never be reimburs-
ed . The clause says just the opposite,

The Honourakle Shri R. XK. Shanmukham Chetty: I am not convinced by
what the Honourable Member has, said.

Mr. Wazireddin Ahmad: In that case I am not pressing for them to be puv
to the House.

An Honourable Member: Why do you withdraw them?

24r. Neziruddin Ahmad: This is on account of the agreement.

3fr. Epeaker: Amendments Nos. 54 and 55 in List No. 3.

. The Honourable Shri R. K. Shanmukham Cheity: I am prepared io scceps
No. 54. No. 55 is unnecessary.

Mr. Speaker: The Honourable Member meay move No. 54.

¥Mr. Naziruddin Ahmad: Sir, I move.

“That in sub-clawse (2) of clause 37 of the Riil, for the word ‘happening’, the word
‘resulting’ be subztituted.” , . b

~ The reason is this that things "happen’ without logical reason.  But things
which ‘result’ are related to something by relation of cause and effect. *‘Resulé-
ing" therefore would be more appropriate.

The Honoursble Shrl BR. K, Shanmukham Ohetty: I accept it.

Mr. Speaker: The question is:

“That in sube-clauze {2) of clause 37, of the PBill. for the word ‘happening’, the word
‘resciting’ be substituted.”” '

The motion was adopted.

8hri T. T. Krishnamacharl: Bir, I move:

_““That in sub-clanse (2) of clanse 37 of. the Bill, after the word ‘done’ the words ‘in good
faith’, be inserted and the words ‘or otherwise, than for his own wilful ect or default’, bo
omitted.” - '

1 should like to put. it in'a positive form, rather than in the way it is puf

B ru here, to exempt a Director when anything is done in eood faith go

' “far as hp is concerned. TIf this amendment is sccepted then ‘‘or
dherwise than for his own wilful act or default” sutomatically goes. .
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The Honourable Shri R. E. Shanmukham Ohetty: Sir,.I accept the amend-
joent,

Mr. Speaker: The question is: .
“‘That in sub-clanse (2) of clause 37 of the Bill, after the word ‘done’ the words ‘in gwd
faith’, be inserled and the words ‘or oiherwise, than for his own wilful act or default’, be
omitted." N

The motion was adopted.

Mr. Speaker: The question is: .

“That clause 37, a2z amended, stand part of the Bill.”

The motion was adopred.

{lause 37, as amended, was added to the Bill.
Clause 38 was added to the Bill
Mr. Nazimnddin Ahmad: Sir, 1| move:

Lo}

hat in the heading of
‘income-tax’, be substitnted.”

The so-called heading is reslly a marginal note but the cnangs 8 necessacy
and it should be corrected.

clauze 29, of the Bill, for the word ‘Income-tax’, the word

Mr. Speaker: It does not form part of the statute and therefore no amen-
ment is necessary.

Mr. Naziruddin Ahmad: Even then the amendment would not be;:"imt- of

place. A marginal note is meant for catching the eye. Sometimes margusi
notes have been allowed to be amended, where san obvious error hags reaily
caught our eve.

Mr, Speaker: I am told it is not the practice here.

Shri T, T. Krishnamachari: Sir, T have no desire fo move my amendmens
this elause but I wouid like to make a few remarks.
changed from what it was in the ormginal Bill. The Select Committes aceent-
ed it and I have no guarrel with it. The position is this: that the guarantee
given in regard to clause 5 is portly affected by the change in the position,
because formerly when the Corporation was not Iiable to income-tax and corno-
ration tax the dividend thst was to be given was not incomestax free.
But the Corporation is now subject to income-tax and corpuration
tax and the dividend that is to he given will be free of income-tax, Thare-
fore in order to provide that the guaranteed dividend given is not further afsot-
- ed when the dividend is paid out of the subvention made by the Central Gov-
ernment proviso 3 of this particular clavse 3s put in. This is rather n rom.
plicated provision which only income-tax  exnerts ean understand. What T
would like to noint out to the House and as workers draw  the attention of +ha
Honourable the Tinanee Ministir (1ot that he is upt awnare of i) is this. | want
an assurance from him in this reenrd. This provision in the hill will have  fhe
effect of reducing the amemmt of dividend which’ the Centml Governmeant will
be fixing in terms of section 5 of the hill.

This provision has teen

Feor instance. sunposing normally
the eguaranteed dividend is nbout 3 per cent. which would ba th® averace rate

of interest riven hv the Central Government on fts borrowings: with this alfer.
ation this B per cent. or Rupees 8 per hundred Rupees. grosses up o Rs. 4

That is what will hrnnen and ohviously it cannot be allowed as it will he con-
siderably in excess of the Government borrowings and the gunrante:d  dividend
being tax free would have a fiqure which is grossed up. would approximate tn
tha Government rato of horrowine, I want to draw the attention of +ha

Hononrable the Finance Minister that when rules are mado this faot <hould he
borna in mind.

f“ﬁ
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The Honourable Shri R. K. Shanmukham Chetty: The Honourable Mowber
bas interpreted the intention comeetly.  That is the intention.  Under i
original scheme the dividend, whether it came from the actual profits or from
the guaranteed subvention, will be liable to tax in tne hands of the sharcholder.
Now when we say income-tax frec it means that the Corporation will deduct
the income-tax at souree and pay him only the net davidend mmnus the tax. We
want to keep that procedure umform. whether the dividend  vomes from she
earned profits or, from subvention or partly from the subvention and partiy frows
the earned profits.  That being the position, in deciding the guaranteo to be
given under clause 5 Government will only fix such a figure which will be what
was originally intended to be gross minus the actual tax on it.

Shri K. Santhanam (Madras: General): Sir, 1 nave one‘or two pomts on
which T would like to have some olarification. Clause 34 says:

“For the purpuse of the Indian Income-tax Act, 1822 the Corporation shall be deemed tor
be a company within the meaning of that Act and shall be liable to income-tax and super-tax
accordingly on the income, profits and gains.”

[ want to know whether this will be liable to corporation as well as to tho
business profits tax. If that is 80, then you should put it also there. It is
not sufficient to say that it will be liable to income-tax and super-tax, it would
ke also necessary to say that it would be liable to other taxes olso. If you say
thot it is to be treated as & company it is liable to all taxes, the presurmpiion
would be that you can levy other taxes just as a company is subject to. 1 would
therefore like to know whether this point was considered and whether there i3
any defect in drafting which will be remedied. ~ Otherwise if you do not stop
with saying that it is 8 company, other things will not automatically follow.
Therefore there is no neeessitv to mention either the income-tax or the super-
tax. But once this has been said anybody may mterpret that the Corvora-
tion will be free from Corporation tax and the business vprofits tax. These
taxes should also be mentioned. ’

The other point is that under Bection 32 surplus over 5 per cent. is taken
away by the Central Government. I do not obiect to it. If the Corporation
is nof able to pay the guaranteed dividend the Government has to pay from its
own funds owing to the guarantee for the minimum rate of dividend. There-
fore all this refers to is the taxation between the 2} and 5§ per cent. on the total
of ten crores. That is to say, the entire clause refers to 25 lakhs of the vrofit.
On the whole it would have been simvler and much better it we had ®ven limit-
cd ihat profit to 4 per cent. and msde it free of incomse-tax and super-tax. Thero
are three principles involved in this,—guaranteed minimum dividend. taking
profits and taxation, which is a very complicated svstem. If that is svstems-
tically applied to other conocerns started bv the state. i¢ will make for a very
complicated system, instead of making for simnlicitv. 1 do not want Yo
obswuct the measure but T would request the Pinanoce Minister tn rnnsider
mare carefully when he wan#s to put in a nrorisien at any future date.

The Honourable Stri R. X. Shanmukham Ohetty: Sir, with regard to the
omission of the mention of business profits tax soecificallvdin clause 89. +the
diffieulty cofteranlated by mv Honourable friend will not ar'se. By any cen-
tion in this Act the provisions in another Act cannot he sumerseded or vetoed
uriess it is =0 specifically mentioned. The linhititv of companies and indivi-
dasls 1o pay business profita-tax or exceas nrofita tax as the case mav be arises
from u separate enactment. and when that enactment is applied to this as a
company then automatically the comnanv heromes ¥abla 4o pav that particular
tax. Tt is 1ot possible for ns now to foresem what all will he the kinds of new
taxex.  Suppose vou mention the word ‘hneinass nmfits tax’ here and- after
wards we find that the sination in t-he ecountrv ia anch that we want to impose

¢
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axcess profits tax.  Surely it is not contended that this company wild not ve
Jlable to pay the excess profits tax. Therefore that complication will not arise.

With regard to the observations of my friend regarding the‘obhgguion that
we have imposed on this Corporation to pay the usual vaxes, L submit thap my
scheme is really wore socialisiic than wunasi my Honouwrable friend has in view,
because 1 would like that the State shoula znrst get all the taxes due and then
also the surpluses. I think that is a very much better system from the point
of view of the State. Therefore I am of opinion that what we have devised
here is not only good but that it will be very good for future legislation.

Mr. Speaker: The question is:

*‘That clause 39, stand part of the Bill.”

The motion was adopted.
Clause 39 was added to the Bill.

Clause 40 was added to the Bill.

Mr. Speaker: There is an amendment to clause 41 by Mr. Nasgiruddin
Ahmad.

The Homourable Shri R. K. Shanmukham Chetty: I am sorry, 8ir, I cannot
accept the amendment.

Mr. Naziruddin Ahmead: So far as my first amendnent is concerned, it was
an attempt to redraft the clause in the light of certain observations which I
am going to make. But I cannot now hope that the entire clause 41 as I have
drafted it will be acceptable. I have thersfore analysed that into five parts
(8) to (f) and I shall move them separately so that they may be considered
separately.  Sir, I move:

“That in clause 41 of the Bill,—
(8) for ihe words ‘The Central Government’, the words ‘Notwithstanding anything in
aection 42, the Central Government’ be substituted ;
+(b) the words ‘from time to time’, be omitted;
(c) for the words ‘make rules’, the words ‘make rules, not inconsistent with the provi-
eions of this Act’, be substituted;

(d) for the words ‘in respect of matters concerning the Corporation’, the words ‘to give
cffect to the provisions of this Act’, be substituted;

le) for the word ‘inconsistency’, the word ‘conflict’, be substituted ; and
(f) the worde ‘and where there is any inconsistency between the rules and the regula-
tione made under this Act the rules shall prevail’, be omitted.”

With regard to part (a) of the amendment I may say that clauses 41 and 42
have to be considered together: clause 42 gives the Board the right to make
regulations while tlause 41 gives the Government the, power to make rules ‘o
override, if necessary, the regulstions made by the Board under clause 45,
While in clause 42 there is the usual salutary check that the regulations must
not be inconsistent with the provisions of this Act, there is no similar check on
the power of the Central Government in making rules. I submit that this
power given to the Central Government to make rules which may be inconsis-
tent with the provisions of this Act is 8 power given to the Central Government
to legislate for themselves. This is & most unheard of power. So far as 1
know such power to defy the Act itself has never before been given by any
Legislature. In fact the Government would then be enabled to amend the Act
itself by means of rules which under clause 41 need not be in consistent wita
the provisions of the Act which may even be in conflict with the Act,

. M Bpelkor: In that case the rules would be absolutely wltra vires, that is.
if they go beyond the provisions of the Act. It will not be interpreted that
such rules will be valid. It is obvious to my mind.
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aix, Naxiruddin Ah.mzd ‘Lhe quesuon would be one .of serious,doubf, S,

“ana’ 1 do’ not “thnk*it 15 80 obvious bevauss i clause 44 we oleany aa.) thao the
'BoArd ‘TSY MaKe YegWaLons Lo 1néonsistent with this Act’ but tuese viords -
-are entirely absent in ciause 41. 1t may then be argued that the Legisisture,
wm inserting the said words in cjause 42 but omitting them in 41, has deliverate-
iy given the power o (Govermmenl W ke rules which may be inconsistent
with the provisions of the Act. 1 respectfully ask how can this interpretation
be shut out? I want by the amendment to make the position - absolutely
clear. The implication is.at least a matter of doubt because of this dilference
w the phraseology in the two ciauses which exist together., THough in ihe
case of the Board the Legislature gives the power to make regulations which
are only consistent with the Act there is no check up on the Government n
making rules which may be in consistent with the Act. ’I'hnt. is point Number
One.

Pandit Thakur Das Bhargava (East Punjab: General): 1f the words “‘not
consistent with’’ were not there then could the rules or reputation be inconsis-
went with the provisions of the Act? It is an impossible situation.

Mr, Speaker: The argument is that because the words ‘‘not inconsistent
with this Aet” are used in clause 42 with reference to regulations, the absence
of any such words in this clause is likely to be construed as giving the Govern-
ment power to make rules which may be inconsistent with the Act. One may
or may not agree with that interpretation, but that is the line of argument of
she Honourable Member.

 Mr. Naziruddin Ahmad: (be power is so unusual and so extraordinary.
‘Lhere is no such power giveu anywhere to Government, under the rule-making
power, to over-ride the lzm 1v 18 wrong. That is why a great luwyer like my
Honourable friend Pandit Bhargava thinks that it 1s impossible.  There is no
crecedent for this. I would therefore ask the House to consider the absence
of these words. Is the Legislature incompetent to give unfettered authority
so the Government? I think this Legislature being .a sovereign Legislature
has the right to give them power even to legislate, if they; think fit. I submis it
could not be said that this House has no power to give a power of attorney 1o
the * Government in this respect. Whatever they do wiill be regarded as having
been done under the Act. I dq not say that that interjpretation would be abso-
lutely untenable aud that no other interpretation is posiible, but I subm't that
1t is quite easy to show that the Government will have tlhe power. At any rate
my amendment seeks to clarify that the rule should bi> subject to the provi-
sions of this Act. That is item (c) of my amendment.

With regard to the overriding power by the Governinent under elsuse 41...

The Honourable Shri R. K. Shanmukham Ohetty: 1.f I can do anything to
save time I will accept that portion of his amendment, tihat is part (¢) in which
he says that the rule should not be inconsistent with the provisions of the Aet.
! am prepared to accept that amendment.

Mr. Speaker: Or delete the words in clause 42.

The Honourable Shri R. K. Shanmukham Ohetty: No, Sir, I will accepl
this portion of his amendment.

Mr, Naziruddin Ahmad: That is one point gained, but there are others. [
respectfully submit, Sir, that the Honourable Minister has heen very open to
eonviction Wherever he feels that an argument is sound, he has been pleas-

« to aceept i, I draw his attention to item (b). The words *‘from time
» time’’, T beg to submit, are redundant in view of section ‘14 of the General
Clauses Act. ““Where by any Central Act . . . any power is confarred then ... that
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power may be exercised from time to time as ocousion arises”—4hat is the pro-

~¥ision of section 14 of that Act. 'I'his principle we lnve already adopted ir
other Bills in this session and previous sessions. So I submit that item (b) i
wy list of ameudments shutld alsv by sooepled.

And then, with regard to item (a), it is a question of draftsmanship, vbu!; 1
have my sample from the Government of India Act section 100. In sub-section
(2) of section 100 of the Government of India Act : :

The Honqurable Shri R. K. Shanmukham Ohetty: Sir, I am prepared 1o
accept the whole amendment. .

Mr. Speaker: Which amendment? Perhaps there is some confusion. What:
the Honourable Minister means is probably item (b)—omission of the words-
*‘from time to time’’ ?

The Honourable S8hri R. K. Shanmukham Chetty: I accept, to satisfy my
friend, the whole of his amendment to clause 41 that he has moved just now,.
but T would suggest to him that in item (a), it is not necessary to have these
words ‘‘Notwithstanding anything in section 42" because section 42 gives only
to the corporation power to make regulations. Surely when you give to ihe
Government power to make rules and when you say the rules will prevail, it is
unnecessary to have these words ‘‘Notwithstanding anything in section 42.”
Bince the Honourable Member is so meticulous about the nicety of language, 1
would accept, subject to that, the whole of his amendment.

Mr. Naziruddin Ahmad: I agree as to the effect of the wording of the clauses
I only wanted to get rid of the words ““where there is any inconsistency betweer
the rules and regulations, the rules shall prevail.” T insisted only on a draft-
ing change. In fact this very idea has been incorporated in section 100, sub-
section (2) of the Government of India Act. There it is said “Notwithstand-
ing anything in the next succeeding sub-section”, and so forth, This is only
drafting dgvice. I preferred the wording of the Government of India Act.

Mz, Speaker: If T may be permitted to say so, it does not resolve the can-
flict which the Honourable Member has in view. The inconsistency referred to
here is between the rules and the regulations, and as against the regulations,
the rules shall prevail. That is the idea. That is not carried out by hie
amendment. On the contrary, the draft will look awkward with this amend-
ment incorporated, -

The Honourable Shri R. K. Shanmukham Chetty: So, except (a), T wilt
accept the rest.
Mr. Naziruddin Ahmad: All right, Sir. T will not further labour the point.
I am extremely grateful to the Honourable Minister for his open mindedness.
Mr. Hugsain Imma: May 1 point out Sir, that parts (a) and (f) go Together

and with the abandonment of (a), (f) also must go as it was only consequential.
upon part (8).

Mr. Speaker: (f) must go. , '
Mr. Naziruddin Ahmad: That is s correction for which 1

am grateful.
Mr. Speaker: The amendment will then read as follows:
“That in clause 41 of the Bill,—
(a) the words ‘from time to time', be omitted ;
(b) for the words ‘make rules’, the words ‘make rales, not inconsistent with the provi-
sions of this Act,’ be substituted ;

(c) for the worde ‘in respect of matters concerning the Corporation’, the words ‘to give.
effect to the provisions of this Act’, be substituted; and

{d) for tho word “inconsistency’, the word ‘conflict’, be sobstituted.”
1 was just wondering about the lagt clause (e).
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-ari K. Santhanam: Would it not Le better to use the language of clause
42, and say ‘‘not inconsistent with this Aet’’?

Mr. Speaker: The word used in cluuse 42 is ‘inconsistency.’
" Mr, Naziruddin Ahmad: It is not very important. I am not going to press
it.
Mr. Speaker: Very well. I .shall now put the amendment as finally agreed
to. The question is:
““That in clause 41 of the Bill,—
(a) the words ‘from time to time’, be omitted;

(b) for the words ‘make rules’, the words ‘make rules, not inconsistent with the provi-
- sions of this Act’, be substituted; and

{c) for the words ‘in respect of matters concerning the Corporation’, the words ‘to give
effect to the provisions of this Act’, be substituted.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause 41, as amended, stand part of the Bill."™

The motion was adopted.

Clause 41 as amended, was added to the Bill.

Shri H. V. Kamath: On a point of information, Sir. Are we going to accord

statutory recognition to business threats? I find sub-clause (¢) of clause-
42(2) seems to provide for the regulation of the conduct of business threats.

Mr. Speaker: It is not a threat. It is ‘‘threat”. It is only a misprint.
The printer expects that Members will read the Bill reasonably and correct the
mistakes, he might have committed. Now we will take up the amendments.

Mr. Naziruddin Ahmad: Sir, 1 beg to move:

EThat after part (c) of sub-clause (2) of clause 42 of the Bill, the following part be inserted :
‘(ec) tie delegation of daties by the Board to the Manngmg Director ;’

This seems to have been an omission and I have therefore attempted to in-
troduce it. There is provision in the Act. but there is no mention of it in the
list.

The Honourable Shri R. K. Shanmukham Chetty: It is not necessary here.
Mr, Naziruddin Ahmad: In that case T do not press it.

Mr. Speaker: All this might be covered, I think, by clause (o).

Mr. R. K. Sidhva: I beg to move:

“That ip part (d) of snb- clause (2) of clause 42 of the Bill, after the word ‘general’,
words ‘and special’, be inserted.”

The Honourable Shri R. K. S8hanmukham Ohetty: It is not necessary her=.

Mr. R. K. Sidhva: You will make rules for general meetings cnly. For
special meetings you will not be able to make rules unless the word ‘special’ is
there.

Mr. Speaker: What [ feel is this. Clause 83 provides for general mect ngs
and says: ’

“A gencral meeting (hereinafter referred to as the Annual General meeting) .. ... . "

8o what is the idea?

Mr. R. K. Sidhva: Any meeting other than {he annual general meeting
would be a special meeting.
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Mr, Speaker: If the general meeting is the annual general meeting then what
is the idea of rules for other meetings? The expression ‘‘general meeting’ 1s
used there, and then in the very first line it is said:

“A general meeting (hereinafter referred to as the annual general meeting), shall be held

»

annualty . . . ...

And then in clause (2) it says:

“The shareholders present at the annual general meeting . ... ..

Therefore, the ‘‘general meeting’’ 15 the same as the
meeting . .

Shri K. Santhanam: The last line in sub-clause (I) refers to other geners’
meetings. So all meetings are called general meetings. .

The Honourable Shri R. K. Shanmukham Chetty: it contemplates a number
of general meetings one of which will be called the annual general meeting.
Clause 33(2) refers to the annual general meeting and that is why sub-clause
{1) contains the statement: E

“A general ting (hereinafter referred to as the annual general meeting) . ... ..

Therefore this amendment is not necessary. 'The phraseology **general
meeting’’ is used for all meetings except for ‘‘annual general meetings’’. So
there is no need for the addition of ‘‘special meeting’’. That special meeting
is necessary under the Companies Act where there are definite provisions ss ta
percentage of voters who should vote to make a resolution effective. Thav
eomplication does not arise here.

Mr. R, K. Sidhva: Even if it is more than one in a year? Sir, I do not
press it.

Mr. Naziruddin Ahmad: Sir, there is an amendment standing in my name,
No. 64. It refers to the substitution of the word ‘‘thereat’’ for the word
“threat’’ in part (e) of sub-clause (2) of clause 42. This was referred to earlies
oy Mr. Kamath. This is evidently a printer’s mistake but it was there in the
original Bill before it was sent to the Select Committee and is there even in the
re-print after the Select Committee Stage.

Mr. Speaker: I will see that it is rorrected before the Bill is sent to the
Governor General for his assent.
Shri T, T. Krishnamachari: Sir, T move:
“That in sub-clause (2) of clause 42 of the Bill, after part (g) the following new part be
tnserted :
'(gg) the manrer of determining the sufficiency of the security takem und-r sub-
section (2) of section 23';"
8ir. this amendment arises, because the House has accepted y amend-
ment to Bection 23. in order to define the sufficiency of the security taken .n
the manner prescribed by the Bill. 8o it is more or Jess obligatory on 1he
House to accept the amendinent.
The Honourable Shri R. ¥ Shanmukham Chetty: Sir, 1 sccept the amena.
ment.
Mr. Speaker: The question is:
*“That in sub-clause (2) of clause 42 of the Bill, after part (g) the following new part be

inserted :
‘(#g) thn manner of determining'.the sufficiency of the security taken under wub
section (2) of section 23';"

‘‘annual genera

rren

The mntion was adopted.
Mr. Nagiruddin Ahmad: Sir, 1 beg to move:
“That part (k) of sub-clause (2) of clause 42 of the Bill be omitted.”
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gir, this is only to draw attention to the fact that there has been somé
ampount of haste in the selection of these items. Clauses (a) to (0) deal with the
subjects on which rules and regulations may be inade, that is, *prescribed.’ Sub-
vlause (k) reads:

“(k) any other matter which is to be or may be prescribed ;"

In fact, this begs the question. The fact is that we make a list of all those
matters upon which the Government may prescribe. Then this clause is abso
Jutely unnecessary whieh says:

"“any other matter which is to be or may be prescribed ;'

This is already provided for in the definition of the word ‘‘prescribed’’ and
in clauses 41 and 42. So the mere repetition of & power which is already given
by clause 42 smd by the definition of the word ‘‘prescribed’’ whiclr means
~'prescribed by rules and regulations’’, seems to be unnecessary. Probably 1t
15 duo to & dusire that there may be some gap somewhere but if a power is givea

in the sections then a further mention of this here is needless. So, I suggest that
these words be omitted. Sir, I move. :

The Honourable Shri R. K. Shanmukham Ohetty: Sir, T accept the ameng-
@ent.

Mr. Speaker: The question is:

“That part (k) of sab-clanse (2) of clause 42 of the Bill be omitted.”

The motion was adopted.

Mr, Naziruddin Ahmad: Sir, I move: 7

“That in part (m) of sub-clause (2) of clause 42 of tne Bill, for the words ‘breach of its
sgreement’, the words ‘breach of any agreement’, be substituted.” -

8ir, I think this is merely a drafting error.

The Honourable Shri R. K. Shanmukham Ohetty: Sir, the words ‘‘breach
of its agreement’’ are specific and correct.

Mr. Naziruddin Ahmad: In that case I do not press my Amendment. Sir, 1
wove my next amendment. I beg to move:

‘That after the semicolon occurring at the end of part (n) of sub-clause (2) of clause 43
of the Bill, the word ‘and’, be inserted.”

It supplies an obvious omission,

The Honourable Shri R. K. Shanmukham Chetty: I accept the amendroent,
Rir.
Mr. Speaker Tre question is:

““That after the semicolon occurring at the end of part (n) of sub-claase (2) of clause 42
of the Bill, the word ‘and’, be inserted.”

The motion was adopted.

Mr, Naziruddin Ahmad: The last, though not the least, of the amendments
which I beg to move is:

“That in eob-clanse (3) of clyuse 42 of the Bill, for the words ‘Gazette of India’, the
words ‘official Gazette’, be substituted.”

The Honoursble Shri B. K. Shenmukham*Chetty: I have grest pleasure 12
accepting it.
Mr. 8peaker: The question is: N

“That in sub-clause (3) of clause 42 of the Bill, for the words ‘Garette of India, the
words (oﬂicisl Q " -’ be Toes an»

The motion was adopted.
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Mr, Speaker: The question is:

“That clsuse 42, as amended, stand part of the BilL"
The motion was adopted.

Clause 42 as amended was added to the Bill.

The Honourable Shri R. K. Shanmukham Chetiy: At what stage should 1
move some of the amendments which I have?

Mr. Speaker: At the last stage. If it is possible for the onourable
Mernber, I might also suggest that, in view of the adoption of a new Section
35A as also the addition of some new sub-clauses and the  deletion of some
others, it will be necessary to re-number the clauses and to examine whether
the. references to the original sections are correct or not. And any amend-
ments resulting therefrom could be moved during the Third Reading.

The Honourable Shri R. K. Shanmukham Chetty: That means it will not be
possible for me to move the Third Reading today. But I do not think there s
any difficulty in re-numbering because I have been carefully following the
clauses. ’

Mr. Speaker: For example a u2w clause 35A has been added?

The Honourable Shri R. K. Shanmukham Ohetty: Why not™ leave it av
B5A?

Mr. Speaker: It does not look nice n a new legislation. One can go on
adding like that in an existing legislation but it should not be so in a cew en-
actment.

The Honourable Shti R. K, Shanmukham Chetty: Suppose 1 move a new
amendment saying that all new consequential amendments may be added?

Mr. Speaker: Yes, that may be done.

The Honourable Shri R. K. Shanmukham Chetty: Sir, I move.

“That for clause 11 of the Bill, as amended by the House, the following be substituied :

‘1. Term of office and retiremant of Directors.—(1) A nominated Director shall hald
office during the pleasure of the Central Government.

(2) An elected Director shall hold office for four yeara:

Provided that onme out of the two Directors elected to represent the sharcholaers referred
to in each of the clauses (c), (d) and (e) of section 10 shall retire at the end of two years
sfter the first olection: the Directors so to retire shall be determined by lot:

Provided further that an elected Director shall be required to continue in his office
until his successor has been elected :

Provided farther that a Director shall be eligible for re-election for not more than two
€ull consecutive terms after the rotation of elected Directors has begun.

(3) A casuzl vacancy in the office of an elected Director shall be filled by election and a
Director so elected shall hold office for the unexpired portion of the term of his predecessor :

Provided that no casual vacancy occarring within three months of the date of expiry of
she normal term of office of an elected Director need be filled under this sub-section:

(4) Directors other than the Managing Director and not being servants of the Govern-
‘ment, shall be paid suck fees for attending meetings of the ang if they arve membars
thereof, of the Executive Committee, as may be prescribed.

(6) No act or proceedings of the Board shall be questioned on the ground merely of the
existence of any vacancy in, or any defect in the constitution of the ] d.” "

The House may remember that one point that arose for consideration was
gince the Directors nominated directly by the Central Government and nomi-
nated by the Board of the Reserve Bank were described as Directors, whether
it would be appropriate to say that all these nominated Directors should hold
office during the pleasure of the Central Government. So from a pureiy prac-
tical point of view as within a few months even the Reserve Bank will become »
State Bank and therefore #t ta net necessary %o attempt to differentiate these.
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twe classes of nominated Directors, the best course would be to provide that
nominated Directors of whatever category will hold office during the pleasure ot
the Central Government.

Mr. Speaker: The questivn is:

“That for clause 11 of the Bill, as amended by th¢ House, the following be substituted :

‘11. Terta of office and retiremant of Directors.—(1j A nominated Director shall hold
office during the pleasure of the Central Government.

(2) An elected Director shall hold office for four years: .
Provided that one out of the two Direct lected to t the shareholders referred

to in each of the clauses (c), (d; and (e) of section 10 shall retire at the end of two years
atter the first election; the Directors so to retire shall be determined by lot :

Provided frrther that an elected Director shall be required to continue in his office
until his. soccessor has been elected :

Provided further that a Director shall be eligible for re-election fer not more than two
full consecutive terms aiter the rotation of elected Directors has begun.
- (3) A casual vacancy in tne office of an elected Director shall be filled by election and a
Director so elected shall hold office for tne unexpired portior of the term of his predecessor :

Provided that no casual vacancy occurring within three months of the date -of expiry of
the normal term-of office of an elecied Director need le filled under this sub-section.

(4) Directors other than the Managing Director and not beins servants of the Govern-
ment, shall be paid such fees for attending meetings of the Board and if they are niemhbers
thereof, of the Executive Commitiee, as may be prescribed.

{5) No act or proceedings of the Board shall be questioned on tue gruung merely of the
existence of any vacancy in, or an: defect in the constitutior of the Board.””

The motion was adopted.

Mr. Speaker: The question is:

“That clause 11, as amended, stani part of the Bill."
The motion was adopted. ,

Clause 11, as amended, was a’ddeﬂwt'(; thé ‘F;'ill.
The Schedule was added to the Bill.

Mr, Naziruddin Ahmad: Sir, I beg to move:

““That in sub-clause (2) of clause ? of the Bill, for the words ‘the Avi’, the words ‘this
Aet’, be substituted.”

The Honourable Shri R. K. Shanmukham Chetty: I accept it.
Mr. Speaker: The question is: e
*‘That in sub-clause (2) of clause 1 of the Bill, for the words ‘the Act” "the words ‘this
Act’, be substituted.” :

‘The motion was adopted.

Mr. Speaker: The question is:

*“That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to the Bill.
Mr. Naziruddin Ahmad: Sir, I beg to move:

*‘That in the Freamble to the Bill, for the word ‘long-term’, the words ‘long term’, o6
cobstituted.”

Mr. Speaker: Is it incorrect as it stands?

Mr. Naziruddin Ahmad: The hyphen is not necessary.

Mr. Speaker: 1t seems to be doubtful. v

Shri K. Santhanam: It is an appropriate hyphen.

Mr. Speaker: Anyway the Honourable Member does not press it.

Mr. Nazirnddin Ahmad: It is only a sign of union, Sir, I beg to move:
*That in the Preamble to tbe :Bill, the ward ‘more’, Yo omiited.’?

n
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1In the Preamble, it is said that *‘for the purpose of making medium and long
term credits 1nore readily available. 1f we say “readily available” it wili
serve the purpose.  We need not be emphatic. In fact the Legislature muy be
toe emphatic as whatever the Legislature says is always seriously meanv. The
word ‘more’ is to be used between friends where some seriousness is 1ot im-
plied. Here the word ‘more’ is absolutely unnecessary and may be omitted.

Mr. Speaker: Does it balance the further sentence ‘‘where normal banking
accommodation is inappropriate. .”’?

The Honourable Shri R. K. Shanmukham Chetty: As it is, I think it is quite
correct. :

Mr. Naziruddin Ahmad: My next amendment is this, Sir: .

“¢That in the Preamble to the Bill, all the words beq’nnin%ewith the words ‘particalarly
in circumstances’ and ending with the word ‘impracti le’, itted.”

This is about making the declarations of the phrpose of the Bill. The Bill
clause is rather too emphatic.

Mr, Speaker: But I must say, having accepted the retention of the word
‘more’, the deletion of this becomes a rather very difficult proposition.

Mr. Naziruddin Ahmad: As we ate generous in the use of words, let us be
over-generous & little bit here also. )

Diwan Chaman Lall: May I point out to my Honouralle friend that this is a
phrase which is employed in the Corporation set-up in Great Britain where the
same difficilty arises, namely. ‘‘where accommodation is 1ot readily available

" trom other sources,”’ and it is for that purpose that this emphasis is laid.

Mr. Naziruddin Ahmad: I do not press my amendinent, Sir. 2

Mr, Speaker: The question is:

““That the Preamble, stand part of the Bill."

The motion was adopted. -

The Preamble was added to the Bill. §

Mr. Speaker: There is an amendment by Mr. Naziruddin Ahmad to the Title
of the Bill. ) .-

Mr. Naziruddin Ahmad: I understand it is not acceptable to the Houourable
Minister. So I do not move it. T B R

My, Speaker: The question. is:

“That the Title stand part of the Bill.'’

The motion was adopted.

The Title was added to the Bill.

sh K. Santhanam: Sir, I move that all the consequential alterations  re-
garding numbering and lettering be made.

Mr. Speaker: I was just wondering whether this should be done at this stage
or in the third reading stage. -: s S A

shri K. Santhanam: Just as you like, Sir.

Mr. Speaker: I think it would be better to have it done at the third reading,
because there are some other verbal amendments going to be moved by the
Honourable Minister at that time. ' ’

Mr. Naziruddin Ahmad: Sir, I want to make one suggestion for considera-
tion at the proposed third reading amendment stage. In Clause 12, there are
four sub-clauses (a) to (d). There is an ‘or’ between (b). (c) " and
(d) but none between (a) and (b). This is obviously an omission.” 1 suggest
that the word ‘or’ be added after the sub-clause (a) also.
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Mr. Speaker: That will be a verbal change.
The Honourable Shri B. K, Shanmukham Ohetty: Sir, I move:
“That the Bill, as amended, be passed.”
Mr. Speaker: Motion moved:
‘That the Bill, as amended, be passed.”
The Honourable Shri R. K. Shanmukham Chetty: Sir, I move:

* “That in the proviso to sub-clause ‘(5) of clause 4, of the Bill, for the figure and brackets
‘(6y, the figure and brackets ‘(7)', be substituted.” !

This is an error.
Mr. Speaker: The question is:

“That in the proviso to sub-clause (5) of clause 4, of the Bill, for the figure and brackets
‘&t , the figure and brackets ‘(7)’, he substituted.”

The motion was adopted.

The Honourabie Shri R. K. Shanmukham Ohetty: Sir, I move:
“That for sub-clause (6) of clause 4 of the Bill, the following be substituted :

¢(6) 1f -and when the remasining shares or any part thereof are issued, the Central
Government and the Reeerve Bank shall, and the institutions referred to in
sab-section (3) of this section may, subscribe for such shares in the same
proportion as for the first issue, and the provisions of sub-sections (4) and 5
of this section shall also apply to such shares.’ "

Mr, Bpeaker: The question is:
“That for sub-clause (6) of clause 4 of the Bill, the following be substituted :

¢(6) If and when the remaining shares or m¥ part thereof are issued, the Central
Government and the Reserve Bank shall, and the instithtions referred to in
sub-section (3) of this section may, subscribe for sach shares in the same
proportion as for the first iasme, and the provisions of sub-sections (4) and (5)
of the section shall also apply to such shares’.”

The motion was adopted.

‘The Honourable Shri R, K, Shanmukham OChetty: Sir, I move:

“That in sub-clause (a) of clause 12, of the Bill, as amended by the House, after the
words ‘is a salaried official of the Corporation other than s Managing Director;’ the word
‘or’, be inserted.” . .

Mr. Speaker: The question is:

““That in sub-clause (a) of clause 12, of the Bill, as amended by the House, after the

rds ‘is a salaried official of the Corporstion other than s Managing Director;” the word
' be inserted.” - i

3

The motion was adopted.
The Honourable Shri R. K. Shanmukham Chetty: S8ir, I move:

“That the re-numbering and_re-lettering of the Clanses and sub-cl squential on
the amendments made by this House be carried out."

Mr, Speaker: The question is:

“That the re-numbering and re-lettering of ;.he Clauses and sub-cl tisl oh
the amendments made by this House be carried out.”

‘The motion was adopted.

‘Mr, Speaker: The question is:

“That the Bill, as amended, be passed.”

“The motion was adopted. -



DAMODAR VALLEY CORPORATION BILL
The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):

Sir, I beg to mave:

“That the Bill to provide for the establishment and regulation of a Corporation for the
development of the Damodar Valley in the provinces of Bihar and West Bengal, as reported
by the Select Committee, be taken into consideration.”

Sir, when this Bill was referred to the Select Committee in the last session,
a comprehensive description of the whole scheme that has been contemplated
and for which an agency called the *'Damodar Valley Corporation’’ has been
evolved, was given by me. The Bill was welcomed here in the House unani-
mously, and to the extent to which I was able to ascertain public opinion as ex-
pressed in the various newspapers all over the country, and . particularly from
the Provinces of Bihar and West Bengal, I should say that this Bill has been
well received.

The Select Committee, on which were representative members from West
Bengal and from Bihar, has gone very carefully into the various provisions of the
Bill, and has suggested & few nodifications. As I stated in my speech while
making reference to the Select Committee, it is cur intention to make this Bill
as model, as perfect and as gramatically correct as my Hon'blee friend Mr.
‘Naziruddin Ahmad would have it, and vet it is possible that several amend-
ments may be moved in this House. To these amendments, if and when
moved, T shall certainly make suitable replies, but just now I want to give
the House some idea as to the changes made by the Select Committee.

U At thig stage, Mr. Speaker vacated the Chair, which wae then occupied by
Mr. Hussain Imam (one of the Panel of Chairmen).]

The first important change that has been suggested by the Select Committee
is one which deals with the provision which has now been made for a Financial
Adviser for this Corporation. In the original Bill there was no such provision;

4 p it provided for a Treasurer to be appointed by the Central Govern-

‘M. ent. The members of the Select Committee thought that this
was going to be a Corporation, the first of its kind in this country, and the
enormous task this Corporation will be called upon to perform was such as to
justify the assistance of a financial adviser. From the provisional estimate as
to, capital expenditure that will be required for this scheme it appears that
nearly 53 crores would be required; it is possible that this figure may go up
when the work actually starts. But this is enough o show that when the
scheme is completed the annual budget of this Corporation may be round
about five to.seven crores. If that is the position it is only meet and proper that
this Corporation should have—so to speak—an expert in financial matters.
It is not the idea of the framers of this Bill—certainly it was not the idea
of the members of the Select Committee—to create impediments or to oive
opportunities for red-tapism or create scope for delay in the normal and
day-to-day work of this Corporation. It is only fair to the taxpayer of this
country who will be in the first instance asked to supply this huge amoun$ of
Rs. 55 crores or thereabout that he should at least have some confidence that
the finances of this Corporation are well looked after.

The general principles on which this Corporation will bave to work are
that for all purposes it is going to be an autonomous body, that it will be free—
within the framework as contemplated in the provisions of this Bill—to manage
the affairs of the Corporation. There is only one limitation—and the House
will agree that it is a very good limitation—that in matters of policy the Cen-
tral Government will have the final voice. That provision was already in the
Bill. Indeed the provision for the financial adviser is only carrying out whet
was implied in the said provision. I want to assure this House—because T find
that two members of the Select Committee have shown their disagreement with
respect to this particular provision—that thare is not the slightest intention

701
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to create any difficulties in the smooth working of this Corporation. 1 there:
fore want to bring to the notice of this House that this provision is salutury:
it is in the best interest of the Corporation. a sort of safeguard for the taxpayer
and to give sufficient faith for him that whatever he has contributed for th=
successful working out of this scheme will be well spent.

Then the second important change that has been introduced by the memhr-s
vof the Select Committee is about the Corporation being subject to central tuxa.
tion. Originally there was no provision; in fact the provision was that this
Corporation should be exempt from any central taxation. Now this was a
matter of very high importance from several points of view. In fact while
the Bill that has just now been passed was under discussion this very issue
was discussed fairly sufficiently, and I do not want to take the time of the
House by going over the same grounds which have been covered by my Ho.
nourable colleague the Minister for Finance. There are umdoubtedly two
views held with equal sincerity, and sometimes when two experts disagree it
is very difficult for a layman like me and many others in the House to find
what the better course is. In such ecircumstances I have always bclieved
that the best guide is one’s common semge. We bhave followed a poliey in
which wherever the State, whether in the centre or in the provinces, enters
upon commercial undertaking, whether it should or should not econtribute .o
the revenue is a question which must be decided not dogmatically but in  the
context of circumstances existing on the relevant oceas'on. Today., Siv. the
Central Government has the monopoly of railway transport; it has the mona.
voly of posts and telegraphs and telephones. Tt is possible that in future vears
to come the State activities will embrace more and more fields; but we ~un
not immediately accept a position in which there will be no taxation whatso-
ever and services will be admissible to every citizen ‘free. or probably on the
payment of cost. But until such a millenium comes it is only practical wis-
dom that we should move cautiously and not bring into trouble the financial
system of the country. Therefore after giving = good deal of though: +1he
members of the Select Committee—and on this point there was nnanimity—-
came to the conclusion that the Corporation: should be subjeet to central taxa-
tion whatever be its nature. The opposite view was that if this is done the
provinces are deprived of their legitimate share. 8o far as the activities of this
Corporation are concerned, by broad categories they may be said to embruce
irrigation and generation of power. 8o far as irrigation is concerned, it ista pro-
vincial subject and even electricity is a provincial subject. Trrigation
dues are recovered by the provineial Governments and they will be
recovered by the provincial Governments even under this scheme
As regards electricity the sales tax is alresdy there. Quite a large
proportion of the selling price of electricity is consumed by the sale tax. Having
given both the provinces their dues, it would be only fair if the Central Govern-
ment claims just a little.  After all, whatever the Central Government gets by
way of income-tax, they have a partner in that business also. Under the provi-
sions of the Government of India Act as it stands today, if the yield from the
income-tax from all sources is above a certain figure, then it is shared by ihc
Central Government along with the Provincial Governments. 8o if this Corpo-
ration is made subject to income-tax it is not going to work any hardship. But
at the same time it will have a good feature about it. namely, that the affairs
of the Corporation will be' conducted on sounder and commercially acceptable
principles. I we are to leave the Corporation with the autonomy which we
have contemplated for it, then probably the budgetary position which may be
made available may not be exactly in eompliance with ordinary commerciai
standards.  Therefore, taking every point of view into consideration, fhis
important change has been suggested by the Belect Committee and 1 have no

doubt that this House will accept it, .
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frow anciher important change that has been suggested by the Selewt Low-
luittes 15 about the presentation of the anuual budget and the annual report, s
only to the Central Legislature but to the Legislatures of both the provinses
concerned, It 15 just possible, Sir, that the affairs of this Corporation uajy
evoke certain criticism and if we did not make any provision by way of u forum
where such eriticism can be ventilated, that state of things would mot be such
as ought to exist in a8 democratic Government. The original provision was that
tke annual budget estimates and the annual report should be kept on the tablc
of the Central Legislature, questions could be asked, information solicited and
possibly even resolutions could be moved. Now it is possible, Sir, that Ine
Members of the Central Government may not be so much interested in the
affairs of this Corporation as may be the members of the local Legislature of
Bihor or Bengal. Naturally they will be much nearer the activities of this
Corporation and this point of view was appreciated by the Members of the
Select Committee and & provision has now been made under which copies of
the annual budget and report will be laid not only on the table of the Central
Legislature but as well as on the tables of the provincial Legislatures.

Then another provision, somewhat important, has also been made, In the
original Bill provision has been made for the removal of members under certain
specified eircumstances. We are moving on the assumption that these three
persors—two Members and the Chairman who will constitute this Corporation—
will aet up to the high ideals which we hope are absolutely necessary. in order w0
work up this scheme, a scheme which is going to bring prosperity to nearly fifty
lakhs of people and to two provinces, But it is possible that either owing to
political pressure or other influences. or circumstances which we may not ge
able to visualise now and here, they may not discharge the duties, they may not
carry cut the functions or the directions of the Central Government. Whar
then?  Therefore, a provision bas been made, although in the report itself, it is
in somewhat wider terms described, still I am prepared to accept certain
amendments. The provision will be that the two members and the Chairman
should be removed in those circumstances and replaced by others. And, Mr.
Chairman, you will agrea that this is a salutary provision and.a safeguard- *hat
ig ahsolutel¥ necessary in the circumstances which I have just retailed.

Therc are other minor suggestions of no great consequence, but which uavu
been suggested in order to make the whole thing complete and cohesive.

I hope that this House will pass this Bill because already five years have
been lost in thinking, in putting it on paper, in revising, doing this, that and the
other.  Already, Bir, in anticipation, some work has started. How urgent is
the scheme hes beéh deseribed by me when'I made & speech while referring this
to the Select Committee, 1 gave figures as to the additional acreage that will
be brought under irrigation, as to the killowats of power that will be generated,
the fish culture and all other ndvantages. The soomer we pass this Bill, the
better it will be as an encouragement to those of us who are determined to sec
this through. In fact, I should think destiny is beckoning the members of
Bi.hal\(r and Bengal, and asking them to have the progress of this Bill made
quicker.

As 1 find from the paper, the amendments are far more numerous than the
tributaries of the Damodar itself. But in the case of the Damodar River tri.
butaries, they contribute wealth and happiness. But I wish I could say thai
of all the 120 amendments thaf have been tabled. I have no desire to belittle
the efforts and paing taken by those who have drafted these amendments, 1
have every respect for them but le¢ not ar dominate the sense and mean-
ing of the sentences. I therefore appeal to every member of this House to 20

operate with me by moving only those amendments which I am advised fo
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aecept by thoss who are going to work this Corporation. That is all T have to
say. Sir.  Bir, I move,

Mr. Chairman: Motion moved:

“That the Bill to provide for the establishment and lation of a C tion for the
4

t of the D Valley in the provinces of Bihar and West Beng.q.l as reported
by the Select Committee, be taken into consideration."
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shri Ramnarain Singh (Bibar: General): Mr. Chairman Sir: I beartily con-
gratulate my friend Honourable Shr*X. V. Gadgil and I welecome this I3ill,

Sir, since the inception of th's Assembly 1 have been its member. But for
the period of my incarceration 1 have been regularly attending the Bessions
of this House. Many a law were enacted here and many were repealed. So
muf:h 50 that this Assemnbly has seen the end of one era of Government and the
beginning of another. Many changes bave taken place. But during my life
time and, the history of th:s Legislature this is the first day when 1 give my
warmost greetings to the introducer of a Bill and when I am prepured tc say
that this is such a draft or a Bill which will benefit the country and
the nation in the rea senmse. I do not mean that all other Bills that were
passed and all other laws that were enacted were useless, but I do mean that
it is one thing to run a Government and another to protect it, but it is altogethes

a different th'ng to work for the real good of the people.

Sir, as our.Honourable Minister has said, this thing pertains to the pro
vinces of Bengal and Bihar. Not only that but it is & question which concerns
a part of B.har known as Chhota Nagpur. Rather it is about that District
of Chhota Nagpur to which I belong. It is a different matter whether it con
cerns this district or that, one province or another, but I must say that the Bill
aims at doing good to the whole of this country. You know it und the whole
nation knows it, that for the past so many years, particularly since the beg:n-
war, and even after its termination, the country has been passing
through the travails of food scarvity. The inauguration of such programmes
and works will, I am sure, go a long way in doing immense good to this country.
1 have been begging other countries for food for my countrymen; but Bills
of this kind augur well for us and instead of importing we will be in a position
to export to other countries food and diverse other things and will also

I have particularly to say that

be able to help the people of other countries. )
Budgets have been presented by the Government from time to time and we
e funds allotted to different Departments, but it has

have heen witnessing th

been a bad luck for this country that it had such a Government which did not
eare much for the benefit for our motherland and failed to do good to the countrv
in the real sense. But we have a popular Government today, and the first
attention that this Government ought to pay would be to such matters as ave
ital for India. This is just & beginning. Many more such tasks have yet to
be accomplished, and there can never be a lack of funds for them. We have

ample funds for this purpose. This will be very useful; food will Le
Svown and there will be a production of electricity at places where
this work is being done. This will increase our income und bene-
fit as in many other ways. Tet me say one thing to my friend
Honourable 8hri Gadgil. We have already talked about it. T4
This work will require vast 'and. Consequently manv persons will
iv lands to the Government. This is a work for the

national welfare. 1t has o he done. People will no douht be put to same :
difficulties but our policy in handling this work should be such and we should
do it in such a nice way that people are not put to unnecessary troubles. E.nt U
say, for example, this is such a work as will require villages afbgr vx!!nges,
and some times the whole of the village will go under water. The inhubitants
~f these places will have to be removed from there. This Ifmd will be :](:Qmm:’l
bv means of law; but befare acquiring it we should provide its ovners with Iand
hat these men mav he in a position

elsewhere to live upon and w'th monev a0 t 1 ]
themselves and have not to face difficultier of n(-crls-:n»
worthv.

to construct houses for T . :
modation. and tilling of land. Only then this work will be praise
This is true we work here for the good of the masses }mt a,lon;:}wnth that we
<hould also see that people do not suffer unnecessary privations snd are enabled,

ning of

is this.
fhave to surrender the
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to put an end to them. If we can do that it will prove our apmty. I have
thagaﬁom. not to say much. I only stood up to welcome this Bill hearlily but
I must eay to the Honourable the Minister that he should not slacken his
cfforts 5o that not a single person has to bear any unnecessary inconvenience.
With these words I close. -

Shri B. Das (Orissa: General): Bir, I join my Honourable friend Mr, Ram
Narayan Bingh in felicitating my Honourable friend Mr. N. V. Gadgil tor the
first fool-proof development measure which he has brought before this House.
The other day I was n ittle disappointed when I asked a question of the
Honourable the Lione M nister about the aetion taken on the report of the
Advisory Planning Board and I understood from his reply that the various
ministries are taking the necessury action. ‘We have no planning minister and .
at that time we understood that the Prime Minister was the Planning and
Development Minister. But today I fiod my Honourable friend Mr, Gadgil
bas become the de facto Development Minister by sponsoring this
first development measure. I hope he will bring similar other develop-
ment projects before us and T w'sh him in advance all success in his develop-
ment proposals. Bir, I entirely agree with the observations made by the
Honourable Minister as to the salutary changes brought about in the Bill by
the Select Committee. I felicitate the members of the Seleet Committee for
th: most businesslike way in which they have devoted their attention on this
matter. 1 did criticize at an earlier stage the drafts of various clauses, but
today al” my object.ons have gone except one in regard to which I have tabled .
an amendment and on which I will speak at a later stage. I do hope, after
what my Honourable friend Mr. Gadgil has said, the two dissentients to ths
institution of a Financiaul Adviser for the project will be convinced that the
Financial Adviser is not an ebstructionist but rather helps in national economy.
In any new measure we are introducing in India in line with the Tennesse
Valley Project where hundreds of crores of rupees were spent—under the
1Damodar scheme it is a modest fifty-five orores of rupees, but for a poor nation
like India that is a huge sum—strict financial control is necessary. Apparently
my Honourable friend Mr. Gadgil pave out that there has been difference in
ideol sbout financial investment and taxation policy in the Cabinet; wo also
find that in this House we differ from one another. The present method by
which every project—Central or Provincial—has to pay income-tax is the right
approach to the taxation policy of India. I also agree with my Honourable
frend Mr. Gadgil that the Provincial Governments—of Bihar and Bengal in
this case—will ghare the amount of income-tax that will acerue to the Centre
in this behalf. TIf T have read aright the Report of the Financial Committee
that is advising the Constituent Assembly, the Provinces will now get more
share of income-tax and eorporate tax than thev used to get.

8ir, I welcome the redraft of clause 18. It is a much bettar draft rhan
the previous one.’

T also welcome the redraft of clause 12 relat'ng to the functions of the
Corporation where, as T pointed out in myv previous speech, the draft was in-
complete.  The present draft is much more welcome and I accept it.

T welcome the provision that the budget of the Corporation will be laid
on the floor not only of this House but of the two Provineial Legislatures con-
cerned. T do hope that the salutary practice- will be introduced in this House
and in the two Provincial Legislatures that Members of all the three

Houses will take interest and discuss the budget provisions of the Damodar
YWaller 'arnoration expenditure.

‘[he other provision T we come is that the Annual Report will be laid before
the Dominion and Provincial Legislotures. I do hope members of the Pro-
vinc'al Legislatures and members of this Housa will take intelligent interest
in those Reports and raise discussions so that there should be neither axtrava
gance not mistakes repeated. :
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A few minutes ago this afternoon we passed the Industrial Finance Corpo-
wation Bill. There in the last clause—clause 42—we have said in sub-clause
(E'3) that *‘all regulations made under this section shall be published in the
Gaze{te of India and shall come into force on such publication and shall -also
be laid on the table of the Legislature’". The only omission I find in the
Report of the present Select Committee is this. Tn clause 59 of the Damodar
Valley Corporation Bill it has not been 'aid down that all regulations made
should be laid on the table of the Legislature. I have tabled an amendment
for this purpose and I hope the Honourable ¢he Minister will see the justice
and equity of that demand of mine. I do hope that in every legislation that
Free India Government makes hercafter there will be similar clauses and that
Jifferent Acts will not contain varied provisions. ‘

Sir, although we had been stressing on the inclusion of the provision for
rules and regulations our past erperience has been very bad. Rules
have been framed not by the Government but by the departmental
bureaucracy. The ‘‘Honourable Member’’ of the past merely put his signature
and sometimes such rules and regulations had worked adversely and against
ihe Act under which they were framed and also against the national senti-
ments and principles of the people. But here the Government is our national
Government, and the Government and we are all one. It is fair they are
allowed to make ru'es and regulations which they publish in the official Gazette
and also lay on the table of this House so that the members, if so minded, can
raige 8 discussion on it if they find the draft is not in the spirit of the Act or
does mot conform to what was in the mind of the members when the Act was
passed. .

With these remarks 1 wholeheartedly support the Bill. I hope it would
soon come into operation and that in three or four years we will see its effect
in the Damodar Vallev area. Whether it wil. immediately enable the areas
to produce wheat and everything which my Honourable friend Mr. Ramnarays
Singh expects it to produce. 1 have my own doubt as to whether the Damodsr
Valley area can produce wheat. But I do hope it will remove the flood hotrors
and the terrors to the fifty lakhs of people that inhabit that area and rehabili-
tate those people who will be displaced, particularly the Adibasis who are
ehildren of nature and who should not be al'owed to be reduced to slum condi-
tion of living to which we people are accustomed. T do hope that whatever is
one, the displaced persons of the hills and forests who are mostly tribal pf!opl_e
und who have been living in those areas for tens of thousands of years will be
ellowed to live under similar conditions as they are living under mow: they
<hould net be ‘civiiized’ under our conception of civilization!

Mr. Naziruddin Ahmad (West Bengal: Muslim): Sir, I unreservedly and
wholeheartedly congratulate the Honourable Minister for being the author of
one of the monumental legislations of our times. My Honourable friend the
Minister has vers politely referred to the dissentient notes which T and another
Honourable Member of the House, Mr. Jaipsl Bingh, had put in. 1 can assure
the Honourable Minister from the bottom of my heart that it was not done in
a spirit of obstruction or in a spirit of criticism but in a constructive spirit.
Whatever may be the decision of the Honourable Minister on the points on
which we differ, whatever be the views of this Hfmse, 1 can Assure the House
that our attitude was actuated by genuine necessity and high principles.

An Honourable Member: You will not prees them, T think?

Mr. Wazirnddin Abmed: With regerd to some of the principles for which 1
shall contend, it is suggested that I will not press themn. They are not all
amendments merely of » drafting pature. They are mostly substantial and

vital.
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It is well to realise what tremendous injustice was being perpetrated over
a period of 90 years to the people of Burdwan. In fact the flood havoc which
began over a long series of years was due to the installation of the East Indian
Railway in the fifties of the last century. For the protection of the railway,
which lay at about a distance of a mile from the left bank of the River Damodar,
a big embankment was erected. That was about 90 years ago and at that
time several enginecrs predicted that this would mean the ushering in of &
series of recurring floods and other disasters, but they were overruled. Its
obvious result was that all the water was allowed to pass over the right bank
and was for & long series of years devastating a large tract of land. The
other mischief was that there was no regular outlet to the river Hooghly where
the Damodar and the Hooghly meet. That was again for the protection of
the shipping interests of European concerns which dominated at the time.
Large quantities of sand and silt would otherwise accumulate in the Hooghly
river necessitating costly dredging operations. The Damodar had thus no
free outfall on the river Hooghly and the left bank was strongly guarded
in the interests of the railway which was then held by a British-owned com-
pany.  Owing to these two factors considerable silt and sand which were
washed down from the hills of Bibar annually accumulated on the bed of
the river sud on a large tract of land rendering it in the end completely un-
culturab'e. The bed of the river was being raised by the deposits and ulti-
mately it was found that it was eight feet above the level of the town of
Burdwan, and the result was that in 1920 water rose to such a level that the
feft. hank guve way und a large part of the town and as a large part of the
railway was washed away, and absolutely tore off the steel rails of the East
Indian Railway. The people of Burdwan cried for relief. Some remedy
was asked for. But what did the Government do?  They strengthened the
embankment and raised it 8 feet higher. The result was that more silt and
sand senumnulated on the river bed. The river bed rose righer and in 1985
naturo bad its revenge again and the embankment on the left broke again and
a large part of the town was again submerged and washed away. We were
crying all along for relief. Then some sort of patch-work was again resorted
4o *anf in 1948 we had snother breach creating s serious state in the war
transport.  The rush of water washed away a large part of the Grand Trunk
Road, broke away a large part of the double line of the East Indian Railway,
and stopped communication altogether. That drew the attention of the .mili-
tary suthorities. Military necessity drove them to look into the matter more
earefulll 1t meant a tremendous set back to the war effort. the whole
militar, traffic and  others had to be diverted to various other channels and
this meant n great desl of delay and expense. Fortunately the American
authorities were there. They were familiar with the Tenessee Valley Scheme
and experiments began, and as a result we have now the erowning achievement
the culmination of our hopes in the shape of the present Bill. The conditions
of the people of Burdwan should be visualized in this context. On the
right bank it was & case of annual floods. Men women and children had to
live on house tops. Sometimes houses were washed away. They climbed on
to trees, and even trees were sometimes submerged in water leaving them no
ancape. It was only when the left bank gave way the people on the right bank
sighed in relief. In the Ayeen-i-Akbari the district of Burdwan is reported to
have been the most advenced in agriculture on account of its river system und
its tributaries and numerous water channels. On account of the embankment
on the left bank, those water channels were absolutely closed and irrigation
stopped. ‘There was some cess levied called the phulbandi tax and that was a
tax to enable the goverament to maintain water channels. When the Damcdar
embankment was constructed, these channels were closed and it was contented
that the pulbandi rents should be remitted, but they were not remitted,
and =0 a most fertile digtrict in the whole of Tndia has hecome malarious and its
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lands desolate. By this measure you are doing us belated justice for which the
people of Burdwan would be grateful. Now, Sir, in these circumstances the
question of taxation should require thorough consideration in the light of the
facts which I shall state more fully later on in detail. My Honourable friend

the Minister has given a polite hint that the interests of grammer should not be
allowed to interfere with the sense. .

Shri H. V. Kamath (C. P. and Berar: General): It should not domina:ﬁa.

Mr. Naziruddin Ahmad: I do not see why the sense should dominate or the
gramimer should dominate. I think there should be a perfect harmony between
sense and grammer and practical considerations. Considerations of grammer do
not, obstruct the sense and require only a little attention to details. The Honour-
able Minister may look into questions of draftsmanship and succeed in
producing & model legislation which should be better than its predecessors.
We have only today passed a Bill with more than 30 amendments of u drafting
nature which cured a large number of grammatical irregularities. This Joes
not show the Administration to the best advantage. In fact clerical errors of
the most glaring type are only too apparent in recent Bills. The attempt to
submit amendments is due to a desire to avoid all this bad draftsmanship.
In fact whenever there is a bad Act, the entire Legislature is abused.

An Honourable Member: Otherwise you will be jobless.

Mr, Naziruddin Ahmad: Of course bad legislations give jobs to lawyers for
which the lawyers should be extremely grateful. The few Bills which we have
passed will certainly give them big jobs; there will be plenty of ivom in the
elauses for difference of opinion and litigation. But so far as this Bill is con-
ecerned, as it is based on the model of the T. V. A. scheme, 1 think its dratts-
manship should be on a par with its illustrious predecessor. T beg to submib
that so far as improvements in draftsmanship are concerued, some work was
done in the Select Committee Stage. T sent in a large number of drafting
amendments to the Select Committee. It appears—I am not going to say what
happened in the Select Committee—but T find only-a few of them have been
accepted. All that T say is that the Select Committee instead of giving. full
eonsideration to them was in evident haste. Wherever amendments have heern
accepted, they have been accepted in a most perfunctory manner; in order to
remove one mistake another mistake has been committed, as T shall have
occasion to point out later on. I submit that a consideration of these drafting
points should not be taken as a dilatory measure.

T submit that drafting is a matter of great importance. T cean speak with
lony experience—experience of over 34 years—in the practice of law. We have
had experience of a large number of Acts—the entire Statute laws from 1793 on-
wards and even from before. Mistakes which abound in recent Bills were never
traceable in those enactments. There were no mistakes of any kind whatso-
ever; they were extremely carefully done. they were models of good Englisl},
good grammer, and good sense. T do not see why an attempt to effect. a {:ombl'-

“nation of good English, good sense and good Act should be regarded as dilatory
and why the Honourshle Minister should consider it necessary to appeal to
the Members.

Shri H. V. Kamath: On a point of order, Sir. The Government Benches
are empty.
Mr. Ohairman: The Honourable Minister is there.
Mr. Naziruddin Ahmad: The Honourable Minister has turned his back to
us. - *
Mr, Ohairman: Order, order. The Honourable Minister should be in his
seat.
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Mr. Nasiruddin Ahmad: I beg to submit with great respect that generous as
the Honourable Miuister is. he should not grudge any attempt to amend the
Bill, to improve its diction and grammar, and regard it as a dilatory measure.
In faot, he has already destroyed a large part of his argument of delay by
his declaration that the work 1s in progress, that it has been undertaken in
anticipation. No one in the House would obstruct the Bill or delay action.
Action is in progress; therefore. 1 submi¢ with respect that o consideration of
“#he Bill eannot be regarded as a dilatory measure or as in any way delaying
the construction that is in progress. Where we differ is not much in the
esscutials of the Bill but really in the diction and our attempt in removing
glaring errors. .

Then with regard to the text, as the Honourable Minister has kindly said,
there are honest differences of opinion. It is -on those differences that there is
some likelihood of any debute; but as regurds other matters there wil be no
loug debate.  With regurd to drafting improvements for which I am accused.
they will alt be of & simple nature; they will be moved and in case the Honour-
able Minister is not in o position to accept themn, of course, they will not be
pressed unless their nature require them to be pressed. I have found from ex-
purience in this House that a long list of errors pointed out have been ignored
i tie sround that notices were received too late. 1t has been the lot of the
poor printer to take al’ the vesponsibility for bad drafting. I am in a position
{0 show without doubt that the printers were the least responsible in this res-
peet. What were the staff doing?—Those who are the proof-readers?
Why did they not correct the proofs? It is the experience of publicists aceus-
tomed to-deal with printing know that printers make mistakes: there is the
printers’ devil. as we sav. But it is the duty of the proof-correctors to correct
the proofs very accurately and very meticulonsly. They are however really
prooi aguinst corrections themselves. The points where we differ will not
delay watters but will rather improve matters.

8ir. 1 do net wish to delav the House any more.  With these few words.
1 submit that tae House would fnke not mere's the solid vrineiples of the Act
+buk aleo the language;the structure and everything that will go to make the
Bill & monumental atatute befitting an Independent Legislature. by its diction,
its grammar as well as by its sense.

Shri Arun Chandra Guha (West Bengal: General): Mr. Chairman, 8ir, I wish
to welcome the Bill and congratulate the Honourable Minister, Mr. Gadgil. The
Bill as it was first presented to the House snd as it emerged from the Selecd
Committee—between these, there has been some changes and some improve-
raents, The Honourable Minister has pointed out some of the improvements
and there are also other changes made in the Select Committee. One important
change made by the Select Committee but which, as far ns T recollect, has 1ot
been mentioned by the Honourable Minister, is the appointment of Advisory
Committees,- In the original Bill the appointment of Advisory Committees was
exclusively in' the hands of the Corporation; now it bas been taken .ver
practically by the Central Government under its rule-making powers. Also
the regulation.making powers of the Corporation have been subjected to the
consultation of the Central Government. In addition to this, the appointment
of n Financial Adviser and his functions and dufies—all these are to be rettled
by the Central Government,—has also been provided by the Select Committee.
1t may appear that the Select Committee has tried to curb the autonomy of the
Corporation. But in fact this is not the case. This Bill. as is well known. is
rather in imitation or rather on the lines of the T.V.A. Tn the T.V.A. we find
the American Congfese has lots of authority to serutinise the activities of the
‘Administration there. Here also the tax-pavers will have to spend nbout fifty
crores or more and yet the representatives of the tax-payers would have had no
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authority to criticise; so the Corporation has been subjected to thehesithy
criticism and serutiny by the Central Legislature and by the Central Govern-
ment.

As for the purposes of the Corporation and its scope, the three main purposes
are flood-control, irrigation and generation of electricity; besidcs, there are some
other minor purposes which will benefit the entire Provinces of Bengal and
Bihar. The portions of Bengal and Bihar to be covered by this Corporation
are poorer than the other parts of Bengal and Bihar. Agriculturally,, these
are the two most backward ureas;-the river system has almost beer silted up;
there is hardly any irrigation and there is hardly any industry also. It is ex-
pected that by setting up this Corporation both the provinces will benefit im-

mensely; not only that, portions not covered by the Corporation

M. are also expected to benefit. Besides the area covered by this

Corporation, there will be areas of operation which will be settled

by the Central Government, and in this areas some of the functions of the

Corporation will operate. This will give benefit to other parts and wider parts
of the two provinces.

As my Honourable friend Mr. Naziruddin Ahmad pointed out, the Damodar
was notoriously & turbulent river and it has created havoc in Dengal. The 1943
famine, though primarily due to the deliberate policy of the British imperialists
for their war purposes, was also partly due to the floods of the Damodar and
other adjacent rivers in previous years. Those parts of Bengal have repeatedlv
suffered from the floods of the Damodar and other rivers of that-uareg.

Shri. H. V. Kamath: On a point of order, Sir. It is alveady more than 5. If
the Honourable Member will take long, he may continue his speech tomorrow.

Mr. Chairman: That is what I wanted to ask him too.

Shri Arun Chandra Guha: Sir, I shall take a few more i:inutes. Therefors,
I shall continue my speech tomorrow as suggested.

Mr. Chairman: The House will now adjourn till 11 A. M. tomorrow.

The Assembly then adjourned till 11 A.M. on Saturday. the 14th February'
1048.
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